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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Thursday, 18th March, 1948

The Assembly met in the Assembly Chamber of the Council “House at
Quarter to Kleven of the Clock, Mr. bpeaker (The Honounbla Mr. G. V.
Mavalaukar) in the Chair.

DECLARATION BY MEMBERS

The following member made the declaration under Rule 2C:
Bhri Baldeo S8warup (Eastern Rajputana States Group).

STARRED QUESTIONS AND ANSWERS
ORAL ANSWERS

DmsroeorioN 1N ALLOTMENT OF GOVERNMENT QUARTERS.

- 838. *Mr. R. K. Bidhva: (a) Will the Honourable Minister 8¢ Works, Mines
and Puwer be pleased to state the policy of Government in the allotmeni of
howscs to Goverument servaate?

(b) 1s it & tant that & distinction is made in their alloostion between Govern.
ment servants paid from military estimates and those paid from the civil budget
in Delhi, Bomony and Caloutta?

(o) Is it a faot that the Armed Foroes Headquarters staff having the same
qualifications as those on the Civil side are not entitled to the same class of
sccommodation ?

The Homourable Shri N. V. Gadgll: (a) Provision of accommodation by
Government 's not s ocondition of service under.Government, but as » matter
of policy in normal times the Government of India used to provide npgruxi
mately 50 per cent. of their employees with accommodation in Delbi,

to the ahnorma) conditions prevailing at present it has only been
them to meat not more than 20 per cent. of the demand. A set of the llloO-

ment ruleg governing the allotment of sccommodation in Delbi is placed in
the Library of the islature.

{b) No.

{¢) Does not arise.

Shri H. V. Kamath: Arising out of answer to (a), is there any priori
or precedence list for nllotmeu':? part 7P tJ’

The Homourable Shri W, V. Gadgil: There is no precedence list, exoqntbnt
in the case of Secretaries of Departments, allotment is made out of turn.
Resruorion ox Ewrzy or Brirssa N;mauorﬂomm DomzeiLs

$38. *Paadit Mukut Biherli Lal Bhargava: Will the Honoursble the Prime
Miniswer be pleased to state:

(a) whetber there are any mﬁcﬁmmnguﬂioﬂu.m&y of Britisb
satiopals into Indis who, for sometime, bave been domidiled in sny -other

colonisl country such es South Africs; <
P C( 234} - .
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(b) wbether any spplications have been made to Government for perute of
entry in cascs where Bouth Alncan dumucile was involved and if so, the number
of cases, i py, s wWhien such perinls were granted; und

(¢) wlether Government are sware of complaints among foreign engineering
pers-.pes srniving it India regarding the time involved in the issue of permit
and cousequent inconvenience caused to them, their families and thewr employees,
and if vo, how many specitic cases bave been brought to the nouice of Govern-
meont aod the soticn, if any, taken by Uovernment to obviste the dels) in the
issue of peninits for entry?

The Honomable Pandit Jawabarial Nehru: (:g'l'hmilnoml.rct%onm the
entry into Indin of British subjects other than those domiciled in South Africa.
Under th: liceiprocity (South Africa) Rules, 1944, generally speaking a per-
son not being of Indian origin who ig domiciled in Bouth Africa bas been dwc.ar-
ed u ‘prohibited immigrant’.

(b) 48 applicasions have so far been received of which 88 have been allowed.

(¢} Only one oase hay vome to the notice of Government. In this case
thero is doubt ns to the domicile of the person concerned, and detailed en-
qurics bave had to be instituted. If any other cases of delay are brought-to
my notice, 1 will gladly have them investigated, for [ am snxious that no
necdless delay should take place in these matters.

Inront or BunMa AND Inawiax Cxops PrreoLnom uui EsSTABLISIMENT OF
Rerixaries 10 Ixpian PorTs.

$37. *Mr. R. €. Sidhva: (s) Will the Honourable Minister of Works. Mines
and Power Lo plowned to state whether it in 8 fact that large quantities of crude
petroleum from Burma and lranian oil fields are available for sale?

b) I wo. do Government pronose 10 take stovs to import and refine <crude
potrol by cetablishing refineries in some ports in India?

fo) Are tiovermiuent aware that refinery machinerv ia available for disposal
in Burma?

(d) What steps do Government intend to take to exvlare the rosibilities of
shis enterncise?

The Honocurable Shri . V. Gadgil: (a) As far as Burma oil fields are con-
ocsrnyd, orudn petrolewn in large quantities is not available for sale

As fa- ss Iranian Oil flalds are conocermed, Government bave no information.

(b) The question of importing and refin'ng crude petrolsum bv establish-
ing Refinerles in India ia mmv receiving Government’s oconsideration.

(e) Ax far as Government are aware Refinery machinery is not available
for disposal fron. Burma

(d) The niatter is under consideration.

Syt H. V. KEamath: Have we got enough staff to run these refineries or
havy we to import experts and advisers from abroad?

The Mouourable Shri ¥. V. Gadglli: We have neither the refining machinery
por th: experd Advisers bere ab preeent. '

Dasre Sewreros 3y Dovor Taisvwal 10 six Masnss or Inneaw Vooowrnas
Bxwans ¢ Iwpowmsia.

€8, *Mx. B. K. Sidhva: (a) Will the Honoursbls the Prime Minister be
a»mmuu.u#ummmrwu

ux members Indisn Voluntesr Brigade working in Indonesia wp or
shout the fiest week of February 10889 ~ ‘x
(®) If sn, what are the offences for which they have been sentenced to doath ? -

-

R S
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{c) Hss the Indonesian Ycuth Federation reoresented the matter to Govern-
ment or any other organisation in India?

{d) In it & fact that this sentence violates International laws?

(e) Do Govermnent propose to represent to the Dutch Government to sue-
pend the execution of the death sentence, pending investigation?

The Honourable Pandit Jawaharlal Wehru: (a) No.

(b), (c). (d) and (e). Do not arise.

Mr, R. K. Sidhva: The Honourable the Prime M:mst.ers answer to part
t} wag ‘No'. May I enquire if the allegation is entirely incorrect and whether

e has personsally looked into this matter?

The Homourable Pandit Jawabarial Nebru: I may assure the Honoursble
Member that we enquired into the matter. We have been informed by cur
represeutative there that no Indian hus been involved. Some Indonesians
were involved and they were sentenced.

Smoeracs or Dinsmr Omw ¥ INpia AND CONSUMPTION DURING 1938-47.

839, *Pandit Mukut Bibari Lal Bhargava: Will the Honourable Minister of
Works, Mines anid Power be pleased to state:

(n the total quantity of diesel oil consumed in India during the vears
betwee:: IWQ and 1946-47:

(b} the total quantity of diesel oil which was available in India in the vear
1847. the quantity that was available for supply to the public in that vear and
the quantity that is expected to be available during the venr 1948;

(c) whether Government are aware of the acute shortage of diesel oil in India
and if =0, since when this shortage has been felt: and

(d) wha effect this shortage had on the industrial and agricultural projecte
sponsored by the (Government of India as also on private enteroriser and what
steps Governmeni bave taken or contemplate to take to meet this shortage?

The Honourable Bhri N. V. Gadgil: (a) The consumptiof” figures for 1988
and 17 are not avaiiable. The figures for the other vears are an follows:

_ p Light Diosel Oil | High 8peed Diesel Oil
) Tons. “Tons
13 . - . 280,260 9,301
e . - . . . 287,119 8,708
1041 . . . . . 341,881 11,610
12 ( S . . . . 374,485° 17,426
1943 . . .. . 203,488 $5.045
144 . . . . 320,251 74,676
1948 - . . . . . 429,932 149 635
1948 .. e e 379,548 ! 50,869
Torar . 2,723,987 356,978

mﬂﬂ Th: togal lqu;::{:: g&bl‘c;mm ml?dgl% Indis in 1947 was 462.067
appromifhately tons spproximate High
Speed Dienel Ofl were inade available fo the public. - v
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The quuntities svailable for the whole of 1948 is not yet known; on the
basis ol uctusl availability for the 1st quarter of 1948, they should be as
tollows for the Indian Uwuion:

205.9%; wus Light Diesel Oil. 3
80,00 wauw High 8peed Diesel Oil,
uli.(cj Yes. The sbortuge became very pronounved from the beginning of
sour. T
(d) This sbortags of Light Diesel OQil and in particwar High Speed Diesel
oll is bound to have serious eflects on the private enterprises as well as on

the induxtrisl and agricultural projects spamond by Goverument. The poesi-
bility of impowing control over cousumption is being examined with a view to
safeguarding the interests of essentisl consumers. Government are also t\hﬂs
te establish direct contact with the suppiiers of (il outside Iniia a
thow who am responsible for the allotinent of Petroleum Products to this
oountey in order to obtain increased wupplies for the remainder of the year.
Shri T. T. Krishnamachari: May | ask, 8ir, in view of the scare that seems

louhuiuammmdmtrumthmtowpﬂmotbmlulhm
of production is the Government likely to arrive at a decision in regard o
suppli & of Dicsel oil st an early date?

The Honourable Sbri X. V. Gadgil: That will be »e.
Aoura Buowraos or Dimsnt. O v AJuxn-MEzwama.

840. *Pandit Muknut Bibari Lal Bhargava: (a) Will the Honourable Minis-
twr of Works, Mines and Power be pleased to state the quantity of diesel oil
allotted to Ajmer-Merwara during the years between 1948-44 and 1946-477

(b) Am Govermment awsre that owing to tMe acute shortage of diesel oil,
thire nas been repuated breakdown of public street lighting in the towns of
Ajincr and Beawar during the last two years?

(v) What steps bave Government taken or propose to take o avoid the
wepetition of such breakdown in future?

The Honourable Shri X. V. Gadgil: (a) 1948--.68 Gallons.

1944—Nil

1%45—Figurea not svailable,

1940—5,380 gullons.

1947—4,087 gallons.

(b) Government are Dod aware.

(¢) High Soeed Diessl Oil in in very short supply at presens. Nevertheloss
Government have allotted a W to the requirements of Diesel Power

u

Hous in the: country and d tion of available supplies of High Spesd
Dissel (4] would be made to the earential public utility eoncerns as - aquitably

on possible,
Govanxuawr or hvnta’s Ormoms ar Snma  axp  CarovTra.
841. *Mr R, K. Sidhva: Will the Honourable Minister of Works, Mines and
Fowor by pleased to state:
(a) the names of the offioes of the Goverament of India functioning at Simla
(b} the number of Gasetded and Non-gazetied officers and subordinate «iall
employed in thes* offiore;
P\vbﬂh.ﬂ&o“bhmm“hﬂmmﬂm

(" # they are in revted houses, whes the tetal rent paid is?

-
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The Homourable 8hri W, V. Gadgil: (a), (b), (c) and (d). The information
is being collected and will be laid on the table of the House in due oourse.

Shri H V. Kamath: What is the pringple goveming the mmﬂ::%
these offices all over the country? 1ls it one of decentra.isstion ces
though nct of Administration?

The Honourable Shri N. V. Gadgil: Two things are responsible for this.
Firstly, what has happened in the past, and secondly, the needs of the present.
Mr. R, K. Sidhva: What are the permanent offices at Bimla st present?

The Homnourable Shri N. V. Gadgil: 1 shall lay the information on the table
in due course,

Mr. R. K, Bldhva: No, Sir. At least we must know what are the 1erma-
nent offices now at Simla,

Mr. Speaker: He has already auswered the question. He wants to colleot
the information and will pass it on to the Honourable Member in due ocourse.

Inprax  NaTIONALS IN IRaN.

843. *Mr. R. K. Bidhva: (a) Will the Honourable the Prime Minister be
pleased to state the total population of Indian Nationals in Iran? i

(b) How many of them are engaged in trade?
ic) In 1t a facy that by the promulgation of a recent order of the Iranian

QGovernment, Indian Nationals have been debarred from trading in Iran?

(d) Is it a fact that a large number of Indians in Iran carrying on import
trade have invested ver: large sums in that country? :

(e) H so, have Government any information régarding the total oapital of
tndisns invested in Iran in trade?

(f) Have the Government of India drawn the attention of the Irnnian Gov-
emment through their Ambanssador to this matter and if so, with what results?

The Honourable Pandit Jawaharial Nehru: (a) Approximately 500.

(b) Complete information on this point is not available but there are ubout
100 Indiits firms cngaged in import business. .

(0) The Irunian Government propose to pass & law with a Mew to curtailing
the trading activities of all foreigners in Iran. If the Bill which has heen
introduced in the Jran Legislature is passed the Indions in Iran will he nffectnd
like other foreigners.

(d) and (e). While no information on the amounts invested by Indians in
Iren ia uvailable, the investments must be substantinl as Indiang have been
in business ther for a number of years.

(f) Yes. Sir. The Government of India have protested to the Governmnent’
of Iran both through the Iranian Embassy in Delhi and through our Ambassador,
The Iraniny GGovernment bave been asked to exempt the Indian traders in
Iran from the provisions of the proposed Bill. Their reply is awaited. '

Sbri H. V. Kamath: Arising out of answer to part (¢) do.Government pro-
pose to take uny reciprocal or retalistory action agsinet t!n Tranians in our
eountrv?

The Honourable Pandit Jawabarial Wehru: That is n question to bs ecn-
sidered when the time arizes for it.

Coxriscatiox axp Averiox oF ProrERTY oF Utram  CHaAND MaLnoTaa or Kapt,
BY AroHAN GOVERNMENT.

843. *Shri B V. Kamath: Will the Honourshle the Prime Minister be
pleaned to state-

(ufthhruuuhdthumhmdmh worth about Ra. 1.50.000
mrgwwv.maudml-mmwmmm
Qovrament in 194142 B
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\b) whether it is a fact that the said property and cash were auctioned b,
the sugnan wovernivent ut 8 vory low price uud that only He. 12,000 were pai
to Uttam Chand Malhotes; ot

(¢ whatuemmhhmmnmhyhheughm(}ov-
erument; and

(d) if she answers to parts (s) snd (b) be in the affirmative, what action the
Uovernment of Indis propose to take for the recovery of the confiscated property
from the Afghan Government? '

The Honourabls Pandit Jawaharisl Nehru: (a), (b) and (c). The Govern-
mant of India's information is that Mr. Uttam Chand's property in Ksbul was
locked und sealed in his presence by the Afghan suthorities in 1942 when he
wus deported. Later thig property was sold by the Afghan Government us

nomioated by Mr, &.tun Chand in Kabul for the disposul of the pro-
perty dceclived to act for him. It is understood that the Aighun Uovermwent
peid bini a suwn of Ha. 13,800, Indian currency, in full settiement. Govern-
menut ure not iu a position to assess the value of his property, for which it is
understood he claimed about Rs. 62,000 Indian currency.

(d) The Government of India, as I told the House on November 15th, 1946,
do not regard it as practicable to compensate Indians for u leged losses suffered
in foreign countries,

Shri H. V. Kamath: Is Government aware, Sir, that this Uttam Chand
Malhotrs is the person who gave shelter to Netaji Subbss Chandra Bose on
big dramatic flight from Indis into Europe?

The Honourable Pandit Jawaharial Nehru: Government have seen - prees
reporty L that effeot.

Shri H. V. XKamath: Is it u fact, Sir, that his property was confiscated by
the Afghun Government for the alleged offence of having given shelter to Netaji
Bubhas (‘handra Bose during his flight?

The Monourable Pandit Jawaharial Mebru: | have no information on thas
goint.

Shri E. V. Kamath: Will Government take steps to enquire into thus
matéer, whether it is » fact or not?

The Honourable Pandit Jawaharlal Nehru: The Honourable Member musé
remnetnber Lhay there ia u foreign Government dealing with a foreigner in their
oountry. They have satated that they sealed this in his presenee,
od¢.. and then they gave a ocertain compensation. This ment eannod
bring it befors n tribunal to find out whas the right compensation is. It is
very dilicuit for us to intervene exonpt privately to see thet no injustice is

i R. V., Kamath: Will Government please ury to ascertain whether the

han Government &k this action against him at the instance of the

t'ah Legation in Kabul?

The Honourable Pandit Jawaharlal Nehru: Government is going to do no
such thing, '

Paxmran's Oustavorions 1¥ Transroxt or Macurexay axp Comncuar Goons
wroxTeED In70 Kamaoni sy Inbprax Narrowars.

044. °Bhri Jaspat Roy Kapoor: (a) Will the Honoursble Minister of
Commerce be pleased to state the terms of agreement entered into between
Indis and Pakistan in respect of transport to India of machiners and commereisd
goods already imported into Karachi,

(i) by pereons who have migrated from Pakistan to Judia, and

{ii) by dealers and merchants in India? ™~
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(b) Are Government aware that such machinery and goods even though
imported for supply to customers in India under definite contracts are not bein,
allowed to be transported to India, nor has any compensation therefor been p
by the Government of Pakistan?

(c) What steps do Government propose to take in this connection?

The Honourable Shri R. K. Shanmukham Ohetty: (a) There is no “gree-
ment pow in force between the two Dominions to regulate the transport of
goods of the classes referredl to by the Honourable Member, as the decision
roached by th. Partition Council that the two Governments should maintain
the status quo regarding all matters affecting trade and movement of goods
tertuinated on the 20th February, 1948.

(p) and (c). Numeroug representations have been received to this effect
and on a reference being made to the Pakistan Government, the Govérnment
of Indiu have been assured that no restrictions are being placed on the trans-
port of goods genuinely intended for the Dominion of India or in transit to
ports in India. The position, however, is very unsatisfactory, and it is pro-
posel to discuss these and allied matters shortly at Inter-Dominion level.

Mr. B K. Sidhva: Was not this question discussed last week by our
Honourable Minister of Relief nand Rehabilitation when he was discussing
with the Honourable Minister of Pakistan in Lahore?

Mr. Speaker: Doeu it relate to rehabilitation question?

Mr, R K. Sidhva: May | know whether this was one of the questions dis-
cussed ?

Mr. Speaker: 1 do not think that arises out of this question.

AGREEMENT WITH JAPAN FOR EXCHANGE OF SPINDLES WITH INDIAN COAL
845  *Shri Jaspat Roy Kapoor: (a) Will the Honourable Minister of Com-

merce be pleased to state whether uny agreement has been made or is proposed
to be mnde with Japan for the purchase of spindles in exchange for conl, und
if ko, what is the number of such spindles?

(b) How are these spindles proposed to be distributed?

The Honcurable Shri R. K. Shanmukham Ohetty: The question <hould
have be:n sddressed to the Honourable Minister of Industry and Supply. It
has aceordingly been transferred to the list of questons for 20th March, 1048,
when the Homourable Minister of Industry and Supply will answer it.

WOMEN AND CHILDREN ABDUCTED FROM JAMMU AND Kasumi®

846. *Shri Jaspat Roy Kapoor: Will the Honoursble Minister of Relief and
Rehabilitation be pleased to state:

(8) the estimated number of women and children abducted from Jammu
and Kashmir by raiders upto the end of February, 1048;

' (b) dthe number of such women and children recovered from Pakistan so
ar; an

(¢) whether it is a fact that a number of such abducted women have been
sold in Pakistan?

The Honourable Shri N. V. Gadgil: (s) No definite figures are available.

(b) 484 women and 495 children have so far been recovered from Pakisten.

(¢) Allegat®ns to this® effect have been made, but the Govern ent of
Pakietan h'axi'e denied them. e
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““ Prof, W, G. Rangs: What is the lutest position, Bir, in the 1'ght of the
ulhthatthctwouinintgrshndhadremtlyatlnhmmregud to this
particular matter?

The Honourable Shri M. V. Gadgil: The latest position in terms of ﬂgureg?

Pro! M. G, Rangs: Figures apart, Sir, they had had dscussion and nego-
tistion «.so and they issued o statement. May we know whether the Govern-
ment expect better response from the Pakistan Government, and if so. in
what direction or to what extent.

The Honourable Shri M, V. Gadgil: | want notice of that question.

Pandit Lakshmi Kanta Maitra: Is the Government aware that many of the
‘abductsd womer that have been recovered from Western Pakistan nave on
‘thefr checks the Pakistan tattoo?

The Honourable Shri N. V. Gadgil: I um not aware of any guch thing. but
enquirias will be made. '

DaoLARATION a% INDIAN NaTioxaLrs oy Hmnpus axp SixHS FROM PAXISTAN LIVIN ¢
. ABROAD

1847. *Sbri P. Kunhiraman (on behalf of Shri V. 0. Kesava Rao): (a) Will
the Honoursble the Prime Minister be plensed to state whether facilitiss bave
been given to the Hindu and Sikh nstionals who weres previouslv nationals in
the preaont Pakistan territory, but were residents outside India and were doing
business, 40 declare themselves ss nationals of the Indian Union?

b) Is the Indian Union looking after the interests of the Pakistan mnation-
als in countries in which Pakistan has no direot diplomatic representation?

The Honourabls Pandit Jawaharlal Wehru: () The question of nationality
or citizanwhip is rathor vague at present. It will finally be determined Ly the
provisions ol the new Constitution, and Government will no doubt met wup
suitable machinery at the u:mmpmto time to enable persons now res'dent in
ovenions countries, who 'y for Indian citizenship to declare their option
in favour of such citizenship. In the meantime instructions have been issued
to the overscas representatives of the Government of Ind'a to give all assist-
ance to any Indian who seeks it. even if he was horn in any territory which is
now included in Pakistan. ’

(b) The Government of Pakistan are a$ present representsd in oountries

where they have nn direct representation of their own by the diplomatie repre-
sentetivey of the Government of the United Kingdom. plome

Raausamion or Mowny rmox Paxmsrax Namowais prm vNper DEOREE TO
Inpiax Framz anDp NaTiOoNaLS

1848, *8hri P Kunhiraman (on behalf of Shri ¥, O, Kesava Rao): (a) Will the
Honourable Minister of Reliet and Rehabilitation be pleased to state what
srrangements are being made to realise money from Pakistan nationals which is
due under decree to private individualsa and firms in the Indian Union?

(®) Do Government propose to give an catimate of the amount d
nationals of the Indian Union under this head? unt due to the

The Honocurable Shrt W. V. Gadgll: (a) When the decretal amounis huve
alreadv heen deposited in the courts they become evacuee property and come
within the scope of the discussions which have been and will he held with
the Govrmment of Pakistan: otherwise they will he treated as decreee of foreign
courts and the rormal procedure of foreign decrees will apply in their cases.

(b) No eet mate of the amount due is availaBle. ~

tTaken wp in the Second round. Printed Serially in these Debates.
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AVAILABILITY OF WORKING AOCCOUNTS OoF ALLIANZ UND STUTTGARTERE INSURANDH
Baxx LmurrEp To Porioy HoLpzrs

849. *Pandit Thakur Das Bhargava: (a) Will the Honourable Minister of
Commerce be pleased to state whether it is a fact that an undertaking was °
given to the policy-holders of the Allianz Und Stuttgarter Insurance Bank
Limited by Government that the company was being managed solely in the
interests of the policy holders and that accounts of the working of each year
sh.all be made available to them within six months of the expiry of that year?

(b) Have any such acoounts been prepared and sent to the policy-holders?
If so, in what years? Lf there have been defaults in sending the accounts,
what is the reason for these and what action hdve- Government teken against

the defaulting party?
(¢) What wus the total annual income of the company in the years 1939,

1945 and 1947 respectively and what were the annual working expenses of the
company in those yeare ahd what fees including honorarium were received by

Fergusson & Company during those years?

d) What action, if any, do Government prowvseé to-take to safeguard the
interests of the policy-holders ?

(e) Have Government ascertained whether the company is being managed
in the real interests of the policy holders and have any representatives of the
policy-holders, elected by them, been associated with the management of  the -
Company?

The Homourable Shri R. K. Shanmukham Ohetty: (a) No, Sir; no such
undertuking; wcre given to the policy-holderg of the ‘Allianz’. The maannge-
ment of the (ompany however was taken over by Government with u view
to safeguarding to hest extent possible the interests of the policy-holders, due
regard being had to Gommnment's obligations to the vested enemy firm and no
effort is Leing spared to achieve that purpose.

(b) (iy and {%i). The accounts were prepared for each of the years from
1939 t» 19446, LFor 1989 and 1940, the full accounts were gent in 1942 {o those
poliev-holder: who asked for them; for subsequent yeard, short suminaries
were sent to all policy-holders—For 1941 und 1942, they were sent in 1943
for 1943 in 1944 nnd for 1944.46 in 1948.  Full sccounts for even these years
are sent to those who ask for them. ’

. (iii) There have been no defaults, though some delays have occurred mainly
due to the time® needed by the company for furnishing the accounts and in
getting thetn printed. Occasionally circulation of acoounts has alse bad to
be hell up. if there were po'nts in them which required ‘further investigation.

(iv) Does not arise. _

(¢) (i) The total income of the ‘Allianz’ for the. years 1089 and 1945 was
Rs. 15.24,153 and Rs. 10,84,880, respectively. The expenses. of management
of th: company during the years 1989 and 1945 were Rs. 6,75,6688 and
Rs. 86,924 respectively. The accounts for the year 1947 are not yet due.

(ii) Mesars. Fergusons' remuneration wag fixed in Oclober, 1940 at Rs. 2.500
p.m. with effect from September, 1989 (apart from an initial lump sum grant
of Rs. 5,000 for the extra work involved in the beginnirg) but it has heen
gradually reduced and since April, 1945 it is Rs. 1,000 p.m. : ‘

(4) Consu’tations are proceeding with some private companies to cxplore
whether a suitable transfer of the business could be effected.

(e} Government are satisfied that the present arrangements in regard to
the ecompgny adequately safeguard the real .interests of the policv-holders;
Thoughr“not ele-ted bv the poliov-holders. a representative of the pol'sy-
holders is nssoriated with the management of the company since 1943 -nd is
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on the Board constituted to assist and advise Oovernment in importans
matters of policy arising in connection with the eonduct of business of the
omnpany. :

Shif H. V. Kamath: Did the pol cy goveriing the management of the
Ailisnz Und otuugerier lusurunce Buok spply uniformly to sll German pro-
perty of this cutegory or was it a specisl case?

The Honourable Shri R. XK. Shanmukham Ohetty: | am pot aware of the
psition with regard to » general policy.

Rxrvoxss raox Waer Pussas szxt 10 CRlsta

860. *Shri Lakshminarayan Saha: (s) Will the Hoooursble Minister of Re-
liaf and Rebabilitation be pleased to state what is the number of refugees send
%0 Orissa from West Punjab?

(b) Have the Government of India plsced sny funds st the disposal of the
Geverument of Orissn, for the rebabilitation of thess refugees?

(0) I 82, what is the amount?

The Monourable Shri N. V, OGadgil: (s) No refugevs have so far beea sent
from W.ost Punjab to Urnisss. Owing to the influx of in Delbi, and
o she shortage of secomincdstion, Governmnent have d that any more
refug-ron entnyg to Delbi, will be sent out to refugee camps in Orissa.

{b) and (€). Do nod arise

Shri Krighny Ohandra Sbarma: What is the basis on which the refugees
an being sent ont to the differons provinoces”

The Nonourable Shri N, V. Gadgil: The bas, is sccommodation.
Irrl Lakshminarsyan Sahu: Wil the refugees gong to Orissa be perma-
tnently sotthed?

The Honoursble Shri N. V. Gadgl: It may be poss hle to settle some of

thein permanently in Orissa,

Shri Jaapet Roy Kapoor: What is the number of refugees in the United
Proviners pow?

The Honocurabls Shri W, V. Gadgll: | rannot answer without notice

Shri Lakshminarayan Sahu: Will thes be settled in  agricuture or in
Ineluatey 7

The Nonourable Bkt N. V. Gadgll: In both, Sir. )

Shri Mikir Lal Ohattopadhyay: [» it the polioy of Government w0 soather
Punmbi;y wll over India?

Mr. Bpeaker: (Irder, urder,

fan Baku: Wil the standard of living of these people be
o par with that of loeal perople or will it be higher?

Mr, Bpeaker: Thet i a inatter of opinion

Iesanarion  Reermscrioxs v Kewya axp orumn Corontes v Easr Armrca

881 *Seth Govinddaa: (a) Will the Honoursble the Prune Minister be

“&nﬂmmbwl‘mthﬂw ition with regard to immigration restrictions in
enxa and other colonies in m Afnea?

thi Do Government propose to consxder the advesability of initiating nego-
tintions with the Governinents of thawe countries and the ocolonial office, in
vew of Indin's interests in thaee countries?

The Homourable Pandit Jawaharial Nebru: (») [ invite the Honoursble
Member s sttention to tha reply given by tme on the 18th November, 197 to
olaared questin No 47 by Pandit H N RKunzru  The Rills were oousidered
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by u Joiny Select Commuttes of the Legislaturey of the four DBritish Kast
African territoriex and passed by the Commuttee with some minor changes,
Th:sy Lave since been passed into law.

(b) I wm Dot quite clear as vo what negotintions the Hounourable Member
has in nuud. We made rt*prmnmtiuu:h:o the United Kingdom Gﬁ;ﬁnm;
objucting to the principle under.ying proposed tion B: an
uo:umuugimting oulrm:lleuiled commentg on the clauses _ the Bills. The
Unitd Kingdom Government bave not agreed with our view that the I lls
ar ohjectionable in principle and, as regards our detailed oriticiams, have
taken the stand that these are for the Legislative Council of each territory
and that the United Kingdom Government cannot properly interfere with the
consideration of the points by the Legislative Councils. The United Kingdom
Gouvernment, however, communicated our comments to the East African Gov-
ernments We have now made it clear to the United Kingdom Government
that we cannot scquivsce in o legislation which adversely affects the rights and
interests of our nat'onals shrosd. In the meantime, we ghall oarefully watoh
the nunner in which the new law is administesed.

Seth Govinddas: Ix 1t u fact that even those Indians who had been trading
in Ewst Afrien amd returned here during the war are prevented from going
hack there?

The Honourable Pandit Jawaharlal Mehru: There nre certain difficulties in
the wuy: [ do not know if they are definitely prevented from go'ng back., If
m¢ honourabl- friend will bring any particular case to our notice we ashall
find out.

Prot. N, G. Ranga: In view of the fact that there is supposed to be
common citizenship ax between all these various countries within the Lritish
Conmenwealth, have Government suggested the ndvisability of holding o
round tubls conference between the %:st African Government, the Govern-
ment of India and the British Government, in order to arrive ab & more satis-
factory scdution than what is there in the Tmmigration Acta?

The Honourable Pandit Jawsharial Webru: T wus not Bware of the fact
that thet. are common citizenship provig‘ons in wll these territories. Aa for
the suggestion that there should be a round table conferenee, T do not quite
know what it enuld lesd to. becaus:- the three Governments have oonsidered
it repeatedly. We sent a delogation to Fast Africa hesdeq by Raja Msharsj
Singh ; they considered it. Bo the matter has been discussed at length. The
difficuliy i< that the United Kingdom Goverument lava the burden on the
legislatures of the Fast Afrcan Government. These are limited legislatures—
they are nog cxuetly popular legisintures—and they decide as they think fit.

Ruwmwal or Rarvacran Campasox »y Inpiaws 1~ Boors Armica.

802, *Seth Govinddas: (s) Will the Honourable the Prime Minister be
pleased to state whether Government are  awafe of the satyagraha ecampaign
renewed by Indians in Bouth Africa?

(b) If so, what steys dn the Government of India propose to take to safe-
guard the interests of Indians in S8outh Africa?

The Honourable Pancit Jawaharial Wehru: (s) Yes.

(b) We are watchinz carefully the developments in Bouth Africs and will
consider st the approjriate time what action we should take.

Seth Govinddas: When I rained this question last T referred to 8 comp'aing
about prison condit‘ons in South Afriea and the Honourahle Minister promised
me thet be, would inquire into the matter. Has the inquiry been made? If
0. what"are the prieon ennditione there now?

L3
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The Monourable Pan8ii Jawaharial Neliru: We did inquire into this matter;
1 am sorry | have not got the exact rep.y here with me, but my recollection i
thay th: prison cond tions were not good, though there was nothing special
%o whicli we could draw their sttention except the fact that we wanted them
to b improved. ' '

Seth Govinddas: Haus the Prime Minister received any information as to
whetlir they have improved since then?.

The Honourable Pandit Jawabarial Nehru: The Honourable Member must
rsmemdys; thet it is very difficult for one Government to discuss such matters
with nnother Governinent on the other s de, specially when they hava no

iplownntic relutions with ug at the time. These are things which can be
in olly dncuvsed; we cannot cal upom the South African Government to
do this amd that to certain persons whom they have convicted or arrested.

Prof M. @, Ranga: Are any periodical reports being sent to the U.N.O.

Hucruturint s regards the position of Indians in South Afriea, after the last
Renolutnn?

The Honourshie Pandit Jawaharia]l Wehru: No report has been sent i)y the
Government of Indin after that Resolution.

Prot X, G. Ranga: Have Government received any Npurt. us to the lotest

sition of Indiang in South Africa from one of their leaders who has reached

hi recenily?

The Honourable Pandit Jawaharlal Wehru: We have reoeived no teports.
I do not know which leader the Honournb ¢ Member refers to, but we receive
reports reguinrly from various loaders of the Ind an community there and from

n representative of ours who is atill there who used to belong to the High

Ciraniinsioner's office. '

8ith Govinddas: Is it not n fsot that Mr. Borabjee Hustamjee has recontly
comie 0 Delhj from Bouth Africa? Has he submitted a report ag to the posi-
tin of lndisos there now?

The HMonoursble Pandit Jawaharial Wehru: He iz not u recent arrival; he

bas boer: here a long time. Of course, we have discussed th's matter with
him tepeatedly; he has not given us any written report.

Shrl . V., Kamath: In view of the persistent jingosm and stand-pat policy
of Field-Marshal Bmuts and his Government, do our Governmens couterplate
any fress demarche on a high international level?

The Honourable Pandit Jawaharial Nehrs: To whom?

Shri B V. Kamath: To the U.N.O.?

The Homowrable Pandit Jawaharlal Nehru: Considerng that we have had

disoussiona and decisions by the U.N.O, in the last géneral sesslon, I do not
know what 4 frish demarche at prosent would lesd to

Excuaxor or Hon Comissioxans sRTWERX INDia AXD Sourn Armoa

883, *Shri Lakahminarayan Sahu: Will the Honourable the Prime Minister
be pleased to state whether it ia proposed to exchange High Commissioners
between India and S8uth Afriea?

The Homoursbhie Pandit Jawaharial Nehru: The post of Indian High Com-
missiot.er i1 the Unwon of Bouth Afres is still vacant and there ia intent'on

of filing it for the present. South Africa has not proposed the intment
of a High Commissioner in India. -



STARRED QUBHBTIONS AND ANSWERR 2353

AMENDMENT IN AMBRICAY IMMIGRATION AND NATURALISATION Laws aAND EXTRY AND
NATURALISATION OF IND1aNs IN U, 8. A.

854. *Shri Lakshminarayan Sahu: Will the Honourable the Prime Minis-
ter be pleased to state: .

(a) whether the Government of the United States of America amended the
American Immigraton and Naturalization Laws to remove racial digcrimina-
tion against lndians and if so, when; and '

(b) the number of Indians who since the amendment.

(i) sought entry into the United States of America;
(ii) gained such admission;

(iii) sought naturalization; and

(iv) gained naturalization ?

The Honourable Pandit Jawaharlal Nehru: (a) Yes. On the 2nd July, 1946.

(b) (i). The ocurrent demand for immigration visas, registered with the
United Btates Government, stands at 445 from persops residing or domiciled
in India and 397 from persons of Indian descent residing outside India,

(ii) [inmigration visag granted during the period from the lst July, 1946 to
she 80th June, 1847 to persons res ding in Indiu numbered 128 and to those
residing outside, but of Indian descent, 62.

(iii) It is regretted that figures of applications for naturalization received
by the United Htates Government from Indians are not available.

(iv) During the year 1847, United States of America fiseal yenr, i.e., lst
July, 1948 to 80th June 1947 paturalization was granted to '32 persons of
Indian descent of whom 16 were born in Tndia and 6 outside India.

In all these wuswers ‘India’ means pru-partition India and includeg Pakistan.
Separnte figures for the Union of India alone are pot available.

INDIANS WORKING IN SECRETARIAT oF U. N.._O.

1885, *Shri P, Kunhiraman (on behalf of 8hri V. 0. Kesava Rao): (a) Will
the Honourable the Prime Minister be pleased to state the pumber of Indisns
working in the Becretsriat of the Uni Nations Organisation?

(b) Have Government made uny representations to get more Tndians eu.
p oved in the United Nutions Organisation establ'shments?

tc} U the answer to part (b) shove be in the affirmative, what is the result
of the represcntations? .

¢dy What is the normal channel «of recruitment of these ‘personnel?

The Homourable Pandit Jawaharial Mehru: (a) The total number of Indiens
working in the United Nations is 17.

(b) The inadequate representation of Indians in the United Nations Becre-
tariat has frequently been brought to the notice of the Secretng Genersl by
the Government of Indis. by leaders of the Delegations to the Assenbly
Bessions and by our Permanent Delegation. Our representatives in relevant
Committe-s of the United Nations have constantly pressed the claim of Tndians
for a larger share of appointments in the United Nations snd will contiuue to
do w0 .

these representations the numbes of person, appointed
by gg].“l;m,h:lﬂ;ll:ﬁ::s has incl:tued trom 11 on 8let August, 1947 to 17 in
, 1948,

ﬂzl;hmww_ Printed serially in these Debates.
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(d) The Burcsu of Personnel of the United Nations directly invites sppli-
cubivus Lruln caudidutes. bultuble candidsies are borme, on  toe liegster
ol tis Lied  Mallous  aud  wre ofered  appoinumentis as
and when vacaucies occur. The hughor appointments are mude by the Becre-
tury-Guenerul or the Assistant decrews.)es General. ‘The Federa, Yubuc Service
Commisaos (Ludis) forwsrds sppicstuns from exceptionully  wetl-qualitied
cundidutes—other applicants being advised to approach the United Nations
Orguinsstivn daccty, ‘

$an T. T. Knsanamachari: May | know whether the Prime M nister is
awurs of tue lact that sowe of the ,udisns who are already on the swtl of the
mud Naticus Organisat ony want to cowme back or are alresdy on their way

?

The Honourabls Pandit Jawaharial Nehru: I know one or two cascs like
that. | do not know whether it 1s s general exodus.

Shri T. T. Krishnamachan: May 1 know if there is any reason for it? Is
M hecause that these people are not treated properiy or sre there nay cther
eausvs for thur wanting to cowe back?

The Honoufable Pandit Jawabariai Hebru: | think on the whole, it must be
dwe partly 4, domestic rcasobs, possibly tbey think that the emoluments are
wot suthownt sud hite in the United States is rather expensive or may »e that
thuy are mterested in some other kind of work in indis, which they want to

. X, G, Ranga: Have Governmuent rece.ved any rupresentations from
thene pouple in regard to any complawts, +f they have any?

The Honcurable Pandit Jawahariai Nehru: No. They are d directly
by the U.NU. the Governtwent o1 Indis does pot come into the p.cture at
all, oxcvp: uw vn organisation looking on in a friendly way and euncoursging
thotn.  Ther ix no question of their complaining to us.

Prof, N. G. Rangs: How many of these 11 Indians had been previously

emp.oyed n the l.n.;,'.\:"t;l Nations Uffice ?
The Houourable Jawaharial Nehru: I do not know.
Shri H. V. Kamath: iz the number of Indians working at preseat com-

mensurnte with our financial contribution to the U.N.O.?
The Honourabls Pandit Jawaharial Wehru: I should think not.

Shri M Ananthasayanam Ayyangar: Is it a fact that Mr. T. A Hanan
who wax rarrving on active propaganda sgainet the interests of Ind a during
the wur wider the British Government. is now in the employ of th- . N.O.?
Are Governuwnt taking any ateps to see that such men are not entertained by
the U.N O, office?

The Honoursble Pandit Jawaharial Wehru: | believe that is a fact. It is
not quit: cear to me how the Government of India ean interfere with the
previous appo ntments of the U.N.O.

Prot. N. @. Ranga: What is the relationship between the Government of
Indin and the UN.O. in regard w0 the employment of Indians on the staff of
the UNO? 1n it not the generally agreed policy of the U.N.O. to .ppoint
only thoss Indians who are table %o the Government of India and who
are recnmmended by the F Public Service Commission or the Govern.
ment of India? .

The Honourable Pandit Jawaharial Nehru: Yes. normal'y the U.N O, ask
for the opinion of the Government of Ind'a or the Pederal Puhlic Bervice Com-
mission hut that is only & courtesy. They appoint them ocomplete’y direcely.

Seth Govinddas: As far as Mr. Raman is concerned did the Government of
India. af::_»rhn:;h ME represent to the [T.N.O. about the anti-Indian prope-
ganda whie pentlernan war ea'rving on previously and have “they heard
anything in this reepect from the TR O? ’ '
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The Honourabis Paldit Jawauw.as «olru: So far as | know no such refer-
4003 Was Liude.

500 . Auaninasayanam Ayyangar: Will the Honourable the Prime Miniater
kindi, uwnc a reierence in th.s regurd musmuch as we heur repeatedly many
compiminis sgwnst thuig Mr. Kamuu thet he wes carrying on  antu-indian
Propupunda’

Ths Hounouradle Pandit Jawabarial Nehru: | should like to cousider thie
matter. it 18 pot quite clear W we bow we can ntertere an whe  uternal
orgut.usutivn of the U.N.O. and ask them to deal with a person whom they had
appointed pireviously,

Begum Aizax Ragul: As regards the employment of Indians in the U.N.O.
may | kncw if there 18 any kind of arrangement or understanding to =mploy
& minunun humber of people from different countries in the United Nations
Organ sation ?

The Honourable Pandit Jawaharial Nehru: There i8 no such arrangement
or understandings. Normally speaking each country should have its proper and
adequute share. What that is depends on many factors and as the U.N.O.
is constituted. in every sense it i predominantly, if I may say so, American
and European, so that the Asian elemient gets less representation than it ought
to by virtuc of population or other reasons,

ProPosaLs ror 4 Goop WILL AND Faor FinpiNg M1ssion yor INDo-CHINA.

858. *Shri M. Ananthasayanam Ayyangar: (s) Will the lHonourable the
Prime Minister be pleased to state whether Government are aware that the
External Departinent of the All Indin Congress Committee hns suggested the
des rudty of sending out a Giood Will and Faet Finding Mission to Tndo-
China? - .

(b) I so, what uction have Government taken so far or propose to take in
the matter, and when?

(v1 Have the Indo-China Indinn -Assoc ation nlso req®ested the Govern-
ment of India to faciitate the sending of such a M.ssion to Indo.China and to
accord recognition therefor?

A(d) If so, do Government propose to encournge such » Mission by yiving
them necessary credentials?

The Honourable Pandit Jawabarial Nehru: (a) Yes.

(b) The All Ind'a Congress Committee have been informed that she Gov-
emment of India do not feel that an official mission can be scnt at the present
tim.e.

{c) Yes.

(d) Goverument have instructed their representative in Indo-Chins to extend
all possible assistance and courtesier to the non-official deiegation headed by .
Mr. Nadimuthu Pillai which left India for Baigon on the 22nd February,

Shyi M. Ananthassyanam Ayysngar: Have they received any report from
their delrgation ss to what they have been sble to do?

The Honourabls Pandit Jawaharial Wehru: I cannot answer that question
withrut making further enquiries,

Shrl H. V. Kamath: What is the status of our Representative in Indo-China:
is br an Ambeseador or a Charge ‘de’Affaires? _

The Homoursbis Pandit Jawaharial NWebru: Well, neither. 1 1 can-
not give hissexzact designation off-hand; I think he is more or less of the statur
of o Miffister.

L]
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REsoval or Bay ox REmirrances sy Inplaxs ro INDo-CrINa.

8567. *Shri M. Ananthassyanam Ayyangar: Will the Honouruble the I'rme
M.uster be picased o refer o the answer to 8. Q. No. 53 asked on the 18th
November, 1947, relating to the removal of the ban on remittances by Indians
i ludo-China und state what steps have sinee been taken to implement the
ansnrance given therein? -

The Homourable Pandit Jawaharlal Nehru: The Government of Indis is
giviyg enruest cousideration to the matter. A decision is lLkely to be taken in
the: near f{uture,

DT SETTLEMENT ACGREEMENT BETWEEN INDIA AND FRaNCE.

858. *Shri M. Ananthassyanam Ayyangar: Will the Honourable the I’rime
Mmmter be pleased to state:

(n) whether any dwcussions were held between the Secretary-General of
the Minstry of Externnl Affuirs and the French Ambassador recently regarding
the Debt Bettlement Agreement between Indis and Feance; and

(h) whother Govermaent propose to make a statement regurding the result
ni the discussion?

The Moncurable Pandit Jawaharial NWehru: (a) There have been no discus-
sions recently between the Becretary-General of the Ministry of External Affairs
and Commmvinwenith Helations and the French Ambassador on the Debt Bettle-
ment Agreement between India and France,

(b) The Houourable Member's attention is drawn to question No. 768, and
the answer given to it on March 15, by the Honourable the Finance Minister
on behalf of the Honourable the Commerce Minister.

Shri M. Ananthassyanam Ayyangar: May 1 ask the Honourable the Prirne
Minister whether any stops are being taken to withhold any portion of the arsets
of Indo-China nationals in this country to the tune of Ra. 45 .akhs for payment
to Indian ndtionals who have got their sssets in Indo-China?

The Honovrable Pandit Jawaharlal Nehru: No such steps are being taken.
Any much wsetion on our part at the present moment would only lead to further
confliet and not to any kind of settlement :

Shri M. Ananthasayanam Ayyangar: Will the Honourable the Prime Minister
negotiate with the (Jovernment of Indo-China with a view to getting released
at least 50 por cent. of the assets of the nationals of Indo-China agatnst 15 or
20 timus such essets held by our nationals in Indo-China,

Thq Honourable Pandit Jawaharial Nehru: As a matter of fact. some kind
of an agreement was arrived at between the Government of India and the
Government of Franee. But it was subject to the other debt settlement. It
i the dehs rettlement that has held matters up. 1 believe the Finance Minister
said something to the effect two or three days ago in thiy House that theyx
hoped to bave the debt settlement completed soon.

Prol. X. G. Ranga: [s it not o faet, B'r. that for the last ten vears the
assets of Indinn nationals in Tndo-China %ave been more or less fromen and
Indiars have been allowed to send to this country only very small amounts of
radney?

The Honourable Pandit Jawabarial Wehru: I think that in s correct des-
aription of what hes bappened.

Shri B, Anxathasxyanam ir: The Honoursble the Finance Minister
the other day said that Indiane will be aliowed & tramsfer of Rs. 900 per head.
Ae this s » meagre amomt. will the Honourable the Prime Minister u<we bin
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good offices to get a transfer of say, Rs. 10 or 20 lakhs out of the Indo-Chinese
nationals assets of nearly Rs. 40 lakhs in India.

The Houourable Pandit Jawaharlal Nehru: We shall very gladly use our
good offices. But the Honourable Member must remember that conditions in
Indo-China are very disturbed and far from being stable. The French Jov-
ernment is also involved in considerable internal difficulties. 8o, it is not
easy to proceed with negotiations rapidly. Delays oeccur, but we shall do our
best to minimise them. In fact, on one or two ocoasions our representative
in Baigon has come here and we are continuously in touch with him,

RequesT BY NaTIONAL CoNORRSS, GOA TO GOVERNMENT OF INDIA TO INTERVENR
FOR THENIE ELEMENTARY CIvii LIBERTIES

859. *Shri Damodar Swarup Seth: (a) Will the Honourable the Prime
Minister be pleased to state whether the attention of Government has been
drawn to a Press statement of the Executive Committee of the National Con-
gress, Gioa, published in the month of March 1948 calling on the Unlon Gov-
emmert to intervene on behalf of the Goan people, who are struggling for
fh:air elementary civil liberties?

(b) Are Government aware that the Goan Patriots, Messrs. Tristoo Broganzs
Cunha, Purshottam Kokodar, Laxmimankant Bembro, Dr. Ramhegdo and Dr.
J. A. Toyala are still in distant Portuguese Penal Settlements serving long
sentences of eight and nine vears?

(c) Is it a fact that six new reg'ments of African troops have already arrived
and 4,000 European troops are on their way to Goa?

(d) Is it also a fact that the frontiers of Goa are being fortified with new roads
while armoured units are continually patrolling there?

(e) 1f the answers to parts (a), (b), (c) and (d) above are in the affirmative,
do Government propose to take up the matter with the Government of Portugal
in response to the appeal of the Fxecutive of the National Congress of Goa?

The Honourable Pandit Jawaharial Nehru: (a) Government have seen &
Press statemment to this effect. . -

(b) Government have been informed that the individuals mentioned are
serving sentences in the Portuguese Penal Settlements of Portuguese Guinea.

(¢) and (d). Government have received no report to this effect.

(e) T should like to draw the attention of the Honourable Member to my
answer given on 1lth February, 1948, to starred question No. 246 by Honour-
able Member Shri V. C. Kesava Rao.

Mr Tajamul Hosain: May I know, Sir, whether it is the policy of the (ov-
ermment to nllow foreign countries to remain in possession of some parts of
India. and if the answer to my question is in the negative, do Government

propore to ask the Portuguese Government to quit Goa?
Ths Honourable Pandit Jawaharial Wehru: It is not the policy of the Gov-

ernment of Ind'. to approve of the continuance of foreign settiements in Indis;
but the steps to be taken have to be in accordance with international etiquetts

and diplomatis procedure.

Shyi H. V. Kamath: Is there any widespreasd repression at present of the
Goanese peoples’ movement for freedom and self-determination?

!'I: Honourable Pandit Jawaharial Nehru: The Horourable member may
be right.

S H. V. Kamalh: Is there any widespread repression?

Mr. Speaber: Order, order. ,
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Mr. Tasjamul Hosain: Do Governm.nt propose to ascertain the wishes of
the people of Goa as to whether they want to reman under the Iortuguese
Goverument or whether they want to come into the Indian Union? -

Mr. Speaker: 1 do not think I should allow that question.

Mr. Tejamul Hosain: In view of what the Honourable the Prime Minister
has snid that he wants to ascertain the............

Mr. Bpeaker: What he wants to know is whether Government propose tc
nscertain the wishes of the le of Gos, by means of a plebiscite or other-
wise. a« to whether they would like to be under the Portuguese or join the

ind sn Union?

The Honourabls Pandit Jawabarial Webru: The Government of India do
stand for the ascertainment of the wishes of the people in all matters of this
kind, but they cannot in the natum of Fiings hold a plebiscite in Gos.

llrll H. V. Eamath: How many Indian nationals are iniprisoned in Goa at
prenent.

The Monourable Pandit Jawaharial Wehru: 1 have no idea at all at present.

Bas ¢ Inax  Panuamssr yox pEsarmiNG FormoNims yeox ROLDING ImromT
Lioxxces

300. *Gisnl Gurmukh Singh Musatar: (n) Will the Honouruble the Prime
Minister bo plensed to state whether GGovernment are aware of the fact that a
Bi') is being introduced in the Iran Parliament debarring foreigners from hold-
Ing imrort licences? )

(b) If so. what steps are being taken to saleguard the interests of the Indian
traders in Iran?

The Homoursble Pandit Jawaharial Mehru: (u) and (b). The Honourable
Member may kindly refer to my anawer to question No. 842 today.

TreATY 38TWEEN Govearuswr or Inpwa awp U. K.

881. *Shri Brajeshwar Prased: Will the Honourable the Prime Minister
be pleased to state whether (overnment propose to lay on the table of the
House a stutement giving the nature and scope of the treaty which is being
negotiated with the gonrmmml of the United Kingdom?

The Honourable Pandit Jawaharial Wehru: Govermment of India are not
negotiating any treaty with the United Kingdom Government.

Carrona or Razaont ay Raronas v Kasauix axp Puowr or Now-Mosunes

888, *Pandit K'rday Nath Runsru: (a) Will the Honourable the DPrime
Minister be pleased to state when Rajaori (Jammu and Kashmir State) fell
into the hn of the raiders?

{b) What was its population and how manv persons are estimated to have
escaped {rom the town before it was captured by the raiders?

(o) Are Qovernment in a position to meke any statement about the safety
of the non-Muslima who could not escape from the town?

The Hooourabls Pandit Jawaharial Nehru: (s) 18th November, 1047,

(b} Aecording (o the 1041 census the population of Rampur Raimori was
249 There may bave been refugees also in the town. Government have
ro information «f the number that escaped from the town befrre it wa cap-
tured by the miders. It is bowever spprebended that the casualtics i the
Wwn were vwry heavy, ) .

(©) Tt is regrettnd thad Coveramens have no informalion 4n 4be matser.

Prot. ¥ @ Ranga: Is this place still in possession of raiders; bow far i
h 'm srﬂ' m.‘ Wy W T Tt E “.,g_? _g
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The Honoursble Pandit Jawaharlal Nehru: Yes, Sir. 1t is in their posses-
sion. 1 do not know how far it ig from Srinagar, but it is nearer to Jammu

than to Srinagar.
Prof. N. G. Ranga: How far is it from Jammu?
The Honourable Pandit Jawaharial Nehru: I cannot say.
Pandit Hirday Nath Eunzru: Have any efforts been made by Government

#0 gt into contact with the people who escaped from the town and to find out
hofr many prople were massacred and what ig the condition of the people who

are still in the town?

The Honoprable Pandit Jawaharial Nehru: ] do not quite understend the
Honourable Member's question. The Kashmir Government is coatinuously in
touch witn thuse who have come out, the refugees, etc. They also try to gat
informativn ubout the other people who have heen unsble $0 escape. That
bas been don» and the Kashmir Government is doing it. But we have not
exact information about cach town separately. In Jammu City, there are »
‘large number of people who have come From those areas which were astacked
by the raiders.

Reuxr axp Evacrarion or Persons 1N Pracks Unpme Raipmaps CoNTROL I
' JaMMU AND KasHMIR

883. *Pandit Mirday Nath Kunzru: (a) Will the Honourable the Prime
Minister be please to state whether arrangements are being made by Ahe
Government of Indis or the Government of Jammu and Kashmir State u{muqh
Ahe Bod Cross Society, for the relief and evacuation of any class of persons In
placry !I.:ndl!r the control of the raiders, like Muzattarabad, Ali Beg, and Pulandri
{Poonch) ?

(b) I so, has a similar arrangement been made in regard to Rajaori?

The Honourable Pandit Jawaharlal Nehru: (a) Government have been making
evary effort to provide rel ef for and evacuation of the refugees in iike
Ali Beg, Muzaffarabad and Pulandri (Poonch), which are gpder the conwrol of
the raiders. The good offices of the International Red Cross and The Friends
8ervise Unit have been used for the purpose. It is hoped that in the nesr
future, ths refugeeg from some of the campyg might be brought to Lahore and
from there to India.

(b) Government have no information of the existence of any refugee cump
st Rejsori It is possible that some of the refugees from Rajaori m'ght be 10w
in the eamps at Ali Beg and other places.

Pandit Hirdsy Wath Kungru: Is it possible for Government to send relief
through sh. International Red Cross to the people in Rajaori?

The Honourable Pandit Jawabarlal Mehru: We have been using the Inter-
nationn! Red Crws for this purpose. But thus far. ag much as T know. the
questim of rending relief to Rajaori has not arisen. We bave not heard of any
special need for relie! for Rajaori proper.

Pandit Hirday Nath Kuazru: Have Government not made enquiries on the
subjest snl come to that conclusion, or have their resources preventcd {hem
from doing w0?

The Honourable Pandit Jawahartal Wehru: It has nothing to do  with
resourcee. T wm speaking subiect to reference agsin to the facts. P the
'“!'l:;:ol':lo!l where we have been asked 1o send reiisf have ndt, 1 think, ‘neluded

Panst Hivday Nath Kunsru: Will the Government of Indi »ok ‘the Tovera-
ment of Kashinir whetherit ts desirable to Send re'lef t6 ;uj:ai alg?
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Bviorson oy Resvesss tv Dmat yaou Musiie Hovusms 0OCUFIED AFTER DUR
Nmooriarmows

864. *Giani Gurmulkh Singh Musatar: Will the Honoursble Minister of Relief
and Rebabilitation be plessed io state:

() whether the Muslimg of Delhi have been probibited from letting their
bouses 10 any one on rent; '

) whetber Qovernment are sware that the Departmens of the Custodian
of Evacuees’ Property is evicting even such refugees who have oocupied the
bouses after due negotistions with the Muslim landlords and entering into
Jogal contract with them;

(¢) whether Government are aware that this action of the Department of
the Custodian of Evacuses’ Property is causing discontent among quite a lurge .
number of refugees; and

(d) if so, whether Government propose to look into the matter?

The Eonoursble Shri N. V. Gadgll: (s) No.

(b) sid (c). Yes. Under the law, evacues property, inciuding tenances
and lessns beld by evacuees, vests in the Custodian of Evscuee Property,
‘The mere [act that the tenans or the lesses bas boocome an evacues does nok
entitle the landlord to terminste the tenancy or the lease. Lease, given by
sn evacues or LY a gclon in anticipation of his being an evacuee on cr after
the 15th August 1047, is not valid unless it is confirmed by the Custodian of
“Evaouee Property. Evicuion of such tenants or lessees who have been given

ion of cvacuee property by or on beha!f of the landlord is, therefore, an
unavnidable steps. Government sre not aware that such eviction is causing dis-
conteut among a large number of refugees. On the contrary, such evictions
pear to have the general support of the public inasmuch as they discourage
:ﬁo tendency on the part of some landlords to charge large and illegal premis
to intending Leuants.

{d) Government do not consider that any acton iz calied for,

Mr. Tejamul Hosain: Are Qoverninent aware that after evictin an ocou-

nt, the Cuatodian of Evacuee Property does not give possession o the land-
Ed. although the landlord lives ‘n the Indian Union and has made a request
for ita return to him?

The HMomourable Shri N. V. Gadgil: The position under the Evacuss Property
Act is that any right whether under u tenaney or a lease, which formerly
vested in an evacuee. vests in the Custodian. and nobody. whether he is o
Jandlord v any other person, can dea! with it except with the permission of
the Custrdiln,

Shrt Deshdandha Gupta: With regard to the reply given to part (), may 1
know whether it is nod a fsct that deapite there being no legsl bar in sctual
practive penple cannot get houses of Muslims on rent?

The Honourabie Shri M. V. ! The question was whether the Muslims
of Delhi have been prohibited from letting their houses o any ooe on rent?

Sri Deshdandha Gupla: Bub the fact is that they cannod do so?

The HMonouradie Shri W, V. Gadgil: fo position
August ia concerned. it is governed by (he provisions of the Act under which
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The Honourable Bhri N, V. Gadgil: The position is that if it doss not refer
%0 evatuee property, the ban is not operative!

Shri Deshbandhu Gupta: Is not it a fact that the police is helping people
in ejecting non-Muslim refugees from such houses as have been taken on rent
by thera from Muslim owners of property?

The Honourable Sbri N. V. Gadgil: That is quite true if they have taken
she leaso ufter the 15th August either from the landlord or from the evacuee.

Shri Deshbandhu Gupta: My honourable friend is oconfusing the word
-evacuee’ with ‘refugee’. Let me therefore make myself clear and ask whether
it is not a fact that some refugees from Pakistan had occupied some of the
houses which belonged to Muslims who were not evacuees. These .attor ure
the owners of the property rented out to the refugees and now they aure being
surned out with the help of the police?

The Honourable Shri N. V. Gadgil: I shall look into it.

Mr. Tajamul Hosain: May I know when the property is vacant and is in
possessior. of the Custodian, and the owner of the property is here and he
wants posseszion, why does not the Custodinn give back the property to him
when it is vacant and no one is in possession of it and the land.ord is present?

The Honourable Shri' N. V. Gadgll: When the possession was left there ulrn
s right with the man who left the possession and the mau being an evacues
all his rights vest in the Custodian of Evacuee Rroperty.

Mr. Tajamul Hoeatn: But why not give it back when ho applies for it and
the property i. vacant? What is the reason for detaining it?

The Honourable Shri N. V. Gadgil: You see, if the property, remains vacant,
the question whether the property belonging to a Muhammadan, or the property
which was in pcsseesion of a Muhammadan, is to be left to non-Muslims, is
one invulving bigger issues, and 1 would rather request thes Honournhle Mem-
ber to put down a queston to that efleet and the Honourable the Prime
Minister will auswer.

Dr. P. 8 Deshmukh: Ts the Government aware that in the town of Delhi
thero are certair areas which are more or less Pakistan areas and that this
is the impression of many people?

The Honourable Bhri N. V. Gadgll: If it ix an impression, I may have
another impression!

Dr. P. 8. Deshmukh: Does the Honourable Member know that a certain
rson hod paid advance rent for the property in 8 Muslim ares, and that ufter
svinz paid about Rs. 8.000 as advance rent thnt person was not permitted

%0 go inside the house by the people in the mohalla?

The Homourabis Shri N. V. Gadgil: T am not awarc of any such thing, bu
2’ 25 Honourable Member wants me to go into it, he should supply me with
i 3

Shri Deshbandhe Gupta: Is not it a fact that the Custndian of Evacuee
Property hes set up a machinery to o into the applicatians for restoration nf
evacuees’ propertv and cases are considered on merite and some of the Muslim
avacuees’ properties have been restored?

The Jlondurable Shri'N. V. Gedgll: That is so.



INDIAN FINANCE BILL-——contd.

Ms. Nasiruddin Ahmad (West Bengal. Muslim): &ir, in discussing the
Governmens's financial poiicy st various tumes solne very extraorliuary suggest
iotis have been made by Honoursb.e Members in this House. Ons lady member
in this House who has apparently an inexhaustible wardrobe, in a prevous
session, suggested that the Honourable the Finance Minister should converd
bimeelf into s housewife and manuge the affairs of the State like a woman. I
do not know whether he has seriously considered if the suygestion is feasible.
The other day theres was s suggestion from the Honourab e Member, Mr. Lal
Mohun Pati, shat the budgel itself should he considcred as an old wife in a new
darse. Again yesterday, snother Honoursble Member, a very experienced
veteran, Mr. B. Das, made another and a very cheerful suggestion. 1v was thaé
the members of the House shouid convert themselves into so many wives of the
Honourable Minister and then sbuse him in an aflectionnte manuer. They
would fumininise everything. I do not know whether the Honourable Miniatar
bas considered the feasibility of these suggestions. If these are really feasible
the Honourable Minister will find it extreme y inconvenient to he troubled by
80 nany wives in addition to his beloved gunci old wite.

Begum Alzaz Rasul (U.P.: Muslim): Would it not lead in many eompli-
cations?

Mr, Nasiruddin Ahmad: It would. The Honourable Finance Minister
bimse!l said, that in his old age. he would be happy onoly with his old wife is
8 new saree. Others woull be unweloome. If Mr. Das's suggestion could be

~flect to the Honourable Minister would be troubled with so nany wives
and then most Honourable Members themselves would not think it very con-
venicnt to go through the sex transformation.

With regard to the various tax proposals, the iwo taxes on tea ani uoffce
attracter]l somo attention. T believe that the taxes are not much. Tea and
coflec lie vomewhere between s luzury and s necessity. There are many men

For their eomiort I

who take dozens of cups of tea and coffes overy dsy.
"should suggest thas in paying this tax, they will have the patriotic ssticfaction

that for every cup of tea or collee that they take, they contribute to belp to
bridge the gulf in difficult national budges.

The Honourable the Finance Minister has swept away the distinoction
betweon eamcd and unearned incomes. In fact it is the custom in fixing the
exemption limit ‘o treat them differently. The exemption linit with regard
40 earned income should be more because everyone should he encouraged to
earn av much as posshle by his labour. Obviously the same limit should
not apply tn unearned income. These are some of the general! comments
which 1 should like to make.

With regard to the supgestion that luxuries should be highly txxed it is
ohvioun'y open to thin objection that we may go too far, therebv reducing
sonsumption and reducing the proceeds of this tax. There is nne tax which
should be further considered and it is the tax an motor ears. The enhanes-
ment is particvlarly amall. In fact 4 is & somewhat half-hearted gesturs te
the general public that taxes on motor ecars have beer incrcansd. But te
increar, ia insimnificant. The users of motor cars are really well to do neonle
and they can bear the extra taxation. T think the tax cn this head -hould
be substantially increased.

With resard (o the financial situation in the country we are really facing
cureelves with uncertninties. There i capitalist 0 comsidw. There is
m’nMM:thhﬂmﬂnM. There is acsim

o m -

¥

e consumer whe friends. Rut T helieve we nanned cons'der them
ssparately as i they are hostile to one ancther. The canitalist is 18 mneh
necessity fer the couniry as labour and the consumgr. TanM
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alone they could not work iu the ubsence of labour. Ii we had labour alone
they would not have the necessary inutiative and capital and the necessury
dnve to work with. And if we had no consumer, these two will have nothi
to quarrel avoui. 1 believe a real bulance between the three elements shouls
be w parsmount considcration. In fuct our tuxation policy has caused s great
amount of unccrtainty in investing circles. Contrary to rxpectations expressvd
'n the House, shares are fa ling in price and investors are looking at the pros-
pect witt 8 considerable amount of nervousness. I believe that if this state
of things goes cn and is allowed to have its full play, the situation will further
deteriorate and the loan policy of the Government may be seriously jeopardised.
1 anould thunk that the disclosure of government policy with regard to indus-
tries is long overdue. This sort of nervousness and uncertawty in investing
circles should not be allowed to continue. Some definite anuounceuent should
be made indicating clearly and specifically the Government’s iudustrial polioy.
It should be swited now and here what are the specific industries which the
Governmcnt wants to nationalise, at what rate, with what sraed and in what
prioritics. The Government is faced with difficult situntions from every side.
There are capitalisté who are detimtely the main driving loroe behind the
Government. There are again labour forces which are equally bard in driving
their bargains.  In the midst of these competing forces the cornsumers ure the
only persons wbo suffer. The middle classes, of ail proples, really suffer the
most. This atinosphere of uncertainty should therefore be rcmoved at once.
As 1 bave submittcd, the policy of t{ue Government should ve clearly stated
snd there is no point in further delaying the matter. 1t ehould be clearly
enunc ated. The murkete which are the backbone of our economic rtrusture
should be stabilised and should not bc¢ allowed to drift. [ think a cleur c¢nun-
cistion of policy is really overdue and should not be delayed any further.

With regard to the officers of the Government, they have riccived a greah
deal of attention in the House. It is felt, perhaps with some justification, that
the officers are countlers in numbcr and arc multiplying fast. The Ministers
are really overworked. and that gives these officers some €fmount of eontrol
over the policy of the (jovernment. It was suggested vesterday by un Honour-
able Member in the Houre that the Gpvernment officials as a whola may he
onnipsrcd to n mad elephant on which the Ministers are expected tn ride.
They arc afraid of the mad clephant and the cost of feediny it is again probibi-
tive. There is a great point made that cur services are unweildy and are
too highly paid. A very large proportion of the receipts of the Government
of India goes tc ma.ntain this mad clephant. I submit that the cconomy
drive should be taken in hand with real enthusiasm. FEconomny (ommittees
bave a notorious habit of wandering from their object. They ¢flect riinor
economir< in one direction but encourage hig expenditures in other A'rcctions.
In the long run, Economy Committecs turn out to lLc white clephants. 1
submit that the present Economy Committee which has boen appointed should
be rucourag.d to effcet real ~uta. Our puhlic sarvanta are really too highly
paill. Some of them are paid far above the Ministers. [ think our servines
should be manued by persons who go there not (o make huge profits but to
servie the country. TU i in a spir't of service that thev should eutr Mlover.
ment johs. FEconomy in this direction is overdue. Though it may be felt
unpleasantly bv some, the promised economy drive should be pushed through
irresncctive of sll opposition ar intarnal wdistanca. Wa <hanld nnt tha nation
before our public segvants. Public servants are onlv 8 menss to an end; they
_are not an end in themselves. There in aonmiderable scone for heavy ~ute. I
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‘{Mr. Nsgiruddin Ahmad]
ith regand to the promotions of these officers they scretimes proceed in
an sutomatc msnner, | may compere the promotions of Government officials
with the progress of third-class passengers in some big railway bLooking cffices.
There sre enclsures where the passengers get in and tbay have to procecd,
not on their merits but due to vacancies in the front and pressure from behind.
Promotions in Government service d somewhat in a similar fashion.
Thert is vacuum created at the top due to deaths, resignations, dismissals and
other cauacs, snd there is pressure from the lower ranka behind and from the
new entrants. Officers procced in spite of themselves by the double operstion
of the vscuum in front and the pressure from behind. 1 submit that the
prototions of officers should be on real merit. But then, Bir, therc is the
other danger of allowing frec scope to merit. That would, in the nume of
morit in nang cases, give rise to favouritism and npepotism. In  these
circumstancas promotions should be very carefully corsidered by Honouruble
Ministers. Thon again, among officcrs in the several departn.ents. thern are
many misfits. It wasx only the other duy that T pointed out to the Houre that
many eox-loachers and professors have been appointed to ‘the Information
Department, and in the All India Radio, subjects to which they sre in,
forvign. 1 ssid that more journalists should be intwoduced into thedi*epart-
ments. In the Foreign Logntions, Information Officers should be jourfalistd:
but T find that the point was mssed by the press. | wns reported as having
complaived ugainkg too many * lawyers * in thess depariments. 1| 'ﬂ!’lly rom-
fhim-d against porsons who are cducational officers placed in wrong places.
have nothing agninst them personally, and I submit there is ample srope
for them in spheres for which they are particulsrly suit.d. The whole matter
of upsr intments to the Government services, promotions and other such things
should be oarcfully reviewed, There is real room for drastic cuts in all the
departinents. I submit that the cuts should be really substantial and the
situation should be faced once and for all and with some cournpe though it
may be unpleasant: but the safety and the good of the couniry require this
situntin. to be faced. These are the oconsiderations to be lonked intn. In
epite of those criticisms, | submit that, on the whole. the budget is o highly
workmanlike practical document. We must, in eriticiring the Government,
recognize the cnormoua difficulties with which thev are faced. The Kashmir
wrouhles which have como upon us as an incvitable cotmritment, is a costly
uffair, though coal ean be no consideration to us. The Aag of Indin has been
committed and the entire busineas should be earried through. Then again
thete is the enuvrmous. costly rrfugee problem. Here slso cost can be no
15 lﬁoa ennaideration.  Then there are the security measures snd there is
- the fond situation. Al these things bave civaled and will create
big gaps in our econnmy. In these circumstances the extreme caution with
which the Honvurable Minister has proceeded is marvellous and commendable,
T submit that the ceonomy cuts should be proceceded with with the same
heroism as the Honourahls Minister har slrendy shown in reducing as well as
imposing taxea heen and there. With these fow words. Sir. 1 submit that the
Fonourablo Minister should consider all thrse issues and manage our hnances
with a strong hand in the direction of taxation on the one hand and real
substantial and efective soonomy on the other.
Shri T. T. Krishvamachari (Madrms: Gencral): Mr Speaker, it is rather
diffcult for persons like who have been in the past an the other side
the fence and whose paolitioal 1 i
sing the Government. to
are plsced. one is at a loss

R
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said here may not reach the public, with an indifferent press service that we
hava in this e~ntry and aided by the All-India Radio whose inefficiency is °
onlv matched by it abject sycophancy. Nevertheless 1 fuel that we could
eorve the country only in this direction and I propose now to aay somethiug
on the ge..2ral hackground of this Budget. We have hnd [or about eleven
days discussions focussed on particular aspects of the administration, and
you, Rir, with your characteristio courtesy pointed out that we non-officinls
did not muke verv many points in our charges. As one of them 1 plead guilty
to the charge, hut, Sir, even at the risk of being guilty as n {allacy of tuquoque
1 would like to usk whether the Government has done better I was in the
House, Sir. when practically every Member of the Guvernment spoke with
ane exception, namely when the Minister for Cammerce spoke, when extra
legislative activitice prevented me from being here. I waa herc rght through
and what did we hear from them? Vague generslizations interspersed with
spasms of optimism, sometimes pathetic confessions of helplessness, and in
sum. nothing at all. Sir, T am sorry to see that my Honourable friend the
Pood Minister ic not here. In fact what T propose to say now partly relates
to him. [ would like to take up first thn economic survey that wns mode by
myv Hanournhle Friend the Finance M nister in his Budget speech and ~xamine
it in the licht of the realities of the situation, and my friend the Honourable
the Food Minister's department’s policy hns 1 Iarge share of responsibility in
thiy particular matter,

An Honoursble Member: He has come.

Shri T. T. Krishnamachari: Sir, with the metaphysical background that
every Hindu has. the analytical capscity thot be has on that accouny my
friend the Honourable the Finance Minster has proved himecll to be an’
extremely clever diagnostician. His diagnosis of the cvils that affliet us is
remarkable, and if ] may borrow the words of my friend Mr. Naziruddin Ahmed,
even marvcllous. But that is only part of the whole business. tnd not even _
talf of it. The real poiut is whether he has been nble to eflect a cure. 1
would say this in faimess to him that he has perhaps prgwided a palliative, or
%o be more charitable. 8 mild sedative: but the trouble is still there and no
amount of acute dingnnais of the position is hv itse’f going to help us to get
rid of it. 1 would like to draw the a&ttention of the House to cortain asrump-
tions which the Honourable the Finance Minister has made in  his Budget

th. He says that inflation continues to be there, that the sources of
supply of fonds nceded are deficient, that there is a rising trend in prices, and
that admittediv wares chnse prices. Well, in the light of this hack ground
whnt did we hear from the Honourable the Food Minister the other day? I
am smrv 1 was not shle to participate in the debate, but I felt that the 40
minute speech made bv him was extremelv inadequate. He expended a large
portion of his t‘me¢ explaining o charge made against his department by my
Honourable friend Mr. Sidhva in reeard to something thnt happened about
tha Andamans. T am quite prepared to dismiss it 88 being unimportant. I
am prenared to adm't that for the reason of the backeround that the Andamans
has where convicts were residing in the post, if we have to exploit the wealth
there we pmbahlv have ta resort to ohtaining the help of people  whose
moralitv is not partienlarly their strong point. Bnt that is by the way—and
T am aware thst my Honourable Priend is not responsible for that.

- But let me take the food posinon. My honourable friend was telling us
of soma thoussnds tons of fooderains here, some more thousands of tons
slsewhere which were now available. It was a recital of the aid that adven.
titicus circurostances here- and there have furnished him. And wo are all
right cu that sccount., Are we in s position when we can feel nptimistis!
It was.aot only thas; he said we must carry the psyshology, the peyshology
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of opbmism, right through to the people who would be ulticately affected.
Sir, we in Indis bave for centuries past lived in bopc—we feel that while
there is life there is hope; and people who have.always been accustomed o
live on marginal levels of subsistcnce can afford furthce diminution in those
levels and still continue to live; and we have been accustomned to live on less
¢han the marginal level. Bo, optimiam need not necessurily Le injected inte
the common man in the villages, which my Honournbie Friend wauts a5 he
will survive evan without it.

He took up the case of Madras; be cited some inquiry or request frum the
Premicr of Madros shat if he, the Madrag Prem.er, is given Re. 3 crores every
, in o few yiars Madras would become the land of milk and honcy. May
ask him, Bir, is the position in Madras or anywhere in this country so good
us to feul Liat we can be optimistic and besides pass on some porticn of the
optimiun to the masses? il she Honourable Minister tell us sbout it in
suice opportunity that might be provided for him? I understand that tbe
Secretariat officials who had sccompanied him to Madras had a conference
with the Seocretariat officisls in Madras and as s result of thad conference they
warv sbie to {eel the optimimn thas my Honourable Friend radisted heve the
other day had no justification.

Sir, that is only by the way. What | now feel is this, that our food posi-
tion in domonsteably bad, production is poor, and prices are rising. My Hon-
oursble friend Pandit Kunsru the other day ssked the Food Minister wbetber
he wns aware of the complsint made by a responsible Minister in Bombay,
whethcr prices in Bombay and other parts were racketing. Well, what is &
snswer? How is my honourable friend the Finance Minister going to carry
on for the rest of tho year, and how is he to frame has Budget for the next

¢ with thngs as they are today? But I have branl yesterday another
;I.:‘nl newa equally disconoerting; the complement to food is cloth, the
prices of cloth in Bombay are simply rocketing sky high and nobady seeme to be
able to control it. 1 certainly sympathise with my Hounourable Friend the
Pinance Minster if he has o .mprovise a Budges in s de-contrulled economy,
in a de.controlied cconomy which has been beset for ~ears by inflation, and
where the infiationary trends are as active as ever and are il anything gather-
ing wsdded momoentum. 8ir, that | think is the test by which we should feel
that we arc n for & happy time or not, and if that test reveals that things
are not quite good but nevertheless we will have to carry on, well, we will
earry on. we have been carrying on for 150 years under the misrule of the
Briksh Government, we have been the plaything of power politica snd  the
consequently sconamie iniquities that countries ﬁke ours have had to ruffer,
and we will undoubtedly earry on—1 have no doubt thar wc will carry on.

Bir, in this conneotion I wish my Houvoumble f{riend the Finance Minister
had mude cven a passing reference to \he Commodity Prices Board that was
set up by the previous Giovernmens and which has now been disbandcd. Wo
oannot aay that we have been altogether not warmned of the consequences of
our ackion in the mattor of controls. It may be that the members nf the Com-
modity Prizes Board rather laid undue emphssis on ocertain aspects  of the
situstion. DBut 1 fesl that the Report which has now beea relcased—a secred

i been released—is as true tods
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cage fully control-minded and he went back de-control mindod. And I fuel
sure that the opinion of a person who is able to change his wnind merely because
of the climate of opinion m New Delhi and not because of the facls of the
gituation, is worthless. It may be, Sir, that ] aa a Madrasi caiiot altogether
disclaim responsibility for the doings of Ministers in Madras, it may ¢ven be
that I was tha potter's wheel which crecated the clay idols which are now
Ministers there. But 1 would say that my honourable fricnd the Food Minister
cannot accepl the vague reporte that the Madras situation the Utopian ideas
of improving the agricultural economy of Madras, but oniy face the facts,
and facts which I believe have been equarely faced by the Srcretariat officials
that he had taken with him when he went to Madras.

8ir, in the light of all that I have said I would like to know if my Honour-
able friend the Finance Minister, at the end of the discussion today, wul tell
us what be is going to do to curb inflation and chech the rise in prices or
psy wages to any particular level. I am not in a position to suggest remedies,
becausc | have not got at my disposal the mechawsm for the purpose of
sccurutely studying the situation. In fact, we have not been given the
position as it existe today, of index prices and related figures. Actually the
Iatest docum=nt on this subject that I could get is the Resarvc Bank bulletin:
of January 1948. The budget explanatory memorandum contains details of
the past, of thc dead past, of the past which has become out of date even
the Reserve Bank Bulletin .8 two months old and is cf absoluwely no use to-
us to judge the situation as it stands today. 8o, Sir, I would expect my
Honourab e friend to tell us something as to how he is going to curb inflation.

Bir, my Honourable friend said in his budget that we would have to
borrow 15) crres or even more. Yes, it is quite all right, we should borrow,
Atfter all, in an economy like ours where we are thinking of vast schemes of
expansion, we have necessarily to depend on borrowed capital for cur purposes.
But every businessman now says that the market is bud and Governmens
cannot get any money for their borrowing progrumme; my friend on my left
says you cannot get any money in Madras or in Bombag or i, any share
market. [ want to know what my Honourable frien1 has to suy in  regard
to borrowing policy in the light of all this. 8ir, I would like to say this. If
we find that business interests, capitalists, people who have liourded money
and have evaded taxes, are not going to treat this Government with the
courtesy that it is entitled to—I] am merely voicing a challenge that iy
Hor:ourable friend has himself put forward the other day—I would suggest to
Honourable friends shat in order to curb inflation, if necessary to give it a
deflationary trend to our economy he should resort to the only weapon that
is vvuchsafed to sny Finance Minister in such circumstances, uamely cupital
levy. The Capital Gains Tax is not adequate. If vested interosts would nok
oome out with their money to help the Government nnw, if they will create
an artificial scarcity in the money market, the only way in which my Honour-
able Friend car really meet the situation is to embark on 8 policy of capital
levy if necessary spread over s period of years. It may te &l::t this tvpe of
capital leve ix unortbodox. but T dn feel that it is nn idea worth considerntion
snd one which will have s bester effect in stabilising the wmiarket as it is today.

Sir, the time at my disposal is not very much snd I would like to mention
a few words -n m to certain other aspects of the Budget. But befors-
to

doing s0, I wou'd ask my Honoursble friend, the Finance Minister,

whas he has done in regard to umil savings. He did mentian something sbout i¥

before and | know that it is & matter that was engaging nis attention, but
e

xcept 8 bare minimum provision in the-
less token provision. What has happened is:

iestion 188 been set up during war.time, ineflicient as it
ot its inceplion is now prietically m&und The wschetues thut

v
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were formulated then have practically fallen into disuse except, 1 think, cne
schemne covering 124 years' certificates. 1 think, Sir, this is & very important
matter. In fact, it has happened thst a certain class of people not acrustomed
to receiving in the past money incomes which are subssantial are now getting
such incomes; there are few things avaiiable on which they can spend the
surplus they now have and what happens is that those yeopls take their family
out on a Sunday, get into a bus, go round aimlessly and ultimstely vnd up in a
cinema, probably buy tickets of s value muech higher than they would other-
wise choose to r.ay for, and the money is frittered away in this rosnner. How
%o tap this money at a time when we are not prov.ding them with goods on
which they could spend it, on useful consumable goodr, i a thing which
will have to be studied sfresh and a new mechanism devised. I know that the
Provinoinl Glovernments have got some organisation still alive. But in cases
liko Msdras 1 find that the official organisation which existed has now been
ractically dishanded and some non-official orgsnisation has or is to ruplace it.
qdo hope, Bir, that my Honourable friend will take early opportunity to
summon s Conference of the Finsnce Ministers of the various Provinces and
-along with his colleagues in the Cabinet who are in a position to adwise him,
doviso o schemc of National Savings which will be eflective.

Sir, the one mistake in regard to the past stiempts which I would like o
pont ovt is, Wa ask a person that if he is wiling to invest in National Savings
s ocortain surn after a certain number of yrars, say 5 vears, 7 years or 10
yosrs, wo shail pay him back the principal amount invested and scmething
more.  \Whatever niay be the cumulative interest, whether it is free nf
income tax or with .ncome-tax, thas is not the factor which affects the mnall
investor paychologically: What he wants ia something in return to be paid e
him periodically for whatever he has invested, however stoal! the returm
might be. And in this connection, | would also like to emphasire another
" factor that haa a bearing on this question. You canpot encourage savers to
put money into (Government scourities and Governmant loans il you deduet
the dax ab sourer. That is the chief difficulty for & small investor. If you have
an adequate list of prople who invest in Government securitiss, you can slways
tax tho income they get from Government and there is no nsed to deduch
the tax beform paving out the interest. If a mau bas Rs. 1.000 and invests
it in Governmant seourities; why should you deduct fiom tho Rs. 30 or w0
thas is due to bitn by way of interest the maximum rate of tax and ask him
to appiy for a refund thereafter. One of the fsotors thet deters people from
investing into this partioular form of sawngs is this habit of deducting the
tax at the smurce. | hope my Honourable friend will find wome ndministrative
wav of getting cver this difficulty, so that not only a small investor will be
inilueed 1o invest more and moare in Government loans by being saved the
giﬂ’.mhi*;\f having to apply for a refund of the tax deducted on the interest

ue to .

8ir. one or two matters in regard to waxation I would like $0 1aention before
1 sit down. In regard 10 the tobaceo tax, 1 would like to sk the Honourable
Minister whethor ib is really admnistratively worth while to tax the lower
grades like snuff. chewing tobacco, hookah tobacco and the like and more
eapecially unzured tobaceo and in that process have an orgsnisation which bes
% reach the grower. The present scheme is lramed in such & manner thad
you start your contfol from the grower. You have sn army cf staff.
sdministrative cost involved is probably out of all proportion o the eam
that jou get fram this class of tobacco and you are peychologically

f

\rpes of people tax-consaious, which is nol wise. In
avent 1 would like my Homourable friend to examine this particular<olod.

&
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The second point in regard to tobacco taxation which I would like to say a
few words upon is this. There are manufscturers who c(xport, who have
places where tobacco is cured,—regular factories—, who have certain facilities
for bonding and obtaining of quittances at various stages. There are also-
poo-manufscturer traders. In their case, the present restrictios in regard o
bonding, obtening quittance for purposes of transport aud so on are very
difficuls. I think the complaints made by these people to the Ceniral Board
of Revenue have not been adequately deald with and invastigation on a higher
level is certainly warranted.

8ir, another new commodity on which an export tax is to be levied is
manganess ore. 1 may tell the House that people in Madras are -1terested
in this particular Lhmfi The export duty is u specific duty of Rs. 20 per
ton. | am sure my Honourable Friend the Finance Minister is aware that
there are various grades of manganese. The ore content of mangancis in
various places is different and even .n the same place you get vsrious grades
of mangsnesa. What would happen as s result of the specific duty is that
manganese with the higher ore content will go out of the ocountry. The
demand for export will be for the higher quality ore. The inferior quality ore
wil! remain with us. Not that I say that an ad valorem duty will serve the
urpose, hccausa in that case Government w.il he cheated of its ievenue.
e do not knew what will be the price that these penpls get from foreign
countries. In sny evens, a gradation will perhaps be of sume use in order to
prevent lower quality ore sticking to this country and ouly the best going ous.

Then, Bir, before I sib down ] would like to say a few words an the Income-
Tax Administration. On the question of the sttitude of 4be Inconie-Tax
Department towards the Joint Hindu fumily, my Honourable friend Pandit
Thakurdas Bhargava bad much to say. I ain spproaching the problem from
a totally different angle. My Honourable friend Thakurdns Bhargava aaid
that the Joins Hindu family has been badly hit, in that it bas got to psy more
than it would il the individuals comprising were treated separately and there-
fore it should ged some relief. I shall not ask the Honourable Minister to give
any relief so far as the Join$ Hindu family is concerned, bui 1 would like him
to examine the law as it stands at present. Hindu Inw ns it is nt present
provides that a member of a Joint Hindu familv can divide very easily, but
so far as his relationship %o the Income-Tax Department is concerned, only
an order by an Income-Tax Officer under Beetion 25(a) recognining that there
has been a division will mean that there has been a livision. ITow eould any
law, however coinplex, be contrary to the personal law of the people concerned.
Bcoondly, what is the real point involved? I do not sec sny paricularly
important point involved. In facs, Bir, I have been sceustomed to desl with
this question in this House in previous years and my cwn leeling is that the
somewhat vague fears of Hindu dividing and then coming hack together again
which worked in the minds of & former Chsairman of the Central Board of
Revenue was responsible for continuation of this psrticulsr wequity. It is
true, Sir. tha! formerly the Joint Hindu family got some benefits from ibe
Tax sdministration. At the present moment the only benefit that a Joiné
Hindu family get is that in regard to rebates on insurance rremis. If all the
members of the Joint Hindu family insure to sucb an extent that they have
0 pay a premium of Rs. 12,000 & year, they will get a rebate of tax for thad
amount a8 againsé the maximum of Re. 6,000 in the case-of an individual., That
s s benefit which will perhaps accrue to a few hundred of vary rich people.
Otherwise, the law ss i stands need nob recognise s Joint Hindu family et
sl it does not so.recogmise ié thers is nothing wrong. The Government
do lose mueh money. All that the Government guin is undue evmplies-
liso of (he fax Administradion, more sppeals and s lot of bardship o people.

§=
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which is entirely unnecessary. My own feeing that Section 25(a) must be

radically witercd and in fact, 1 think Government need not recognise ihe

existence of th: Joint Hindu family st sll so far ss incume-tax purposes are

concerned.

One other mstier in regard to the Income-Tax Adminislration which 1
would like to mention is this. W huve an intermediate scheme of appellate
Assistant Commissiouers between the Income-Tax Officer and the Income-Tax
Tribunal. I might tell my Honournble friend that it will suve the ussessee the
trouble of having to go before two eourts, it will save the Guvernment scme
money, 1 you abolish the scheme of Appellste Assistant (,cmmutwnen
sltogethter. What really happens is this. An Appellate Asmuatant Commis-
siovior today is an Administrative Assistant Commissiotier tomorrow and be
tooks to becowing & Commissioner of Income-Tax the duy afier and so hus
@ot %0 be in the good graces of the Central Board of Revenue aud the old
type of government officials who man the top ranks of the Income-Tex
Wepartment uwri very very chury of ruining their prospects. Tle net result is
abat the Incotwe-Tax Ofuer who makes the assessmeut appoars before the
Appullate  Assistant Commissioner and also indicates that before finalising
l.boaucumenthahsdgottheOhyonthelchonﬁmhewutakmg from
the Administrutive Assistant Cornmiss oner or perhaps from the Commissioner
dimsal{ end in the result thc assessee gets no justice st all, and nothing is
done in the matter by the Appellate Assistant Commissicver. In fact it would
be worth while finding out the percentage of appeals ducided by ruch oourts
in favour of Ahe appellant. 1f you want to retain this particular link in the
scheme of appeals. 1 suggest that the recruitment of the appellate Assistant
{‘ommissioner shou'd be made on the same basis as the diversion in the past
dayn of Indian Civil Bervice le from the Executive side %o the Judicial
benches. Make them Judimmu give them s chance of promotion in the
sama-oadre by tnnking possible for them to be promoted to the Income-tax
trbunal and put them incharge of Law Department under which the Incowme-
tax Tribunal now works. Then there should he some reason or justification for
keeping this coatly minchinery going otherwise scrap it. T do not suppose the
peopla will be worse off for it.

In regard to salt administrution and which is not really the Department of
she Honourable the Finance Minster, I have something to say. 1 cannot
understand why the decision was taken to transfer salt from Finance Depart.
'mont t0 the Departinent of Industry and Supply. Well poesibly, if you
examine the quostion Ingieally, salt being an extractive irdustry, it should
go 1o the Department of Works. Mines and Power. But it is not a case of
fogic; it is reallv n onse of administrative convenience.  Tn the past the Finance
Department have had an organization richt through India and which has been
aontrolling to some extent the production of this partioular article. And sll
of a suddon it is baine transferred to a Department which has to create for its
administration an all-India organization. Mv Honourable friend. the Honour.
'sble Minister for Industrien and Supplies has got to learn what snlt iz, how
it in manufactured. how the Department should be administered, what should
he the profit 4o the producers and distributors nnd the net reen't s that jn an
snonomv that in controlled for the nurpose of taxstion. vou take away the tax:
the sconomy gets de-controlled: the people do vot eet the benefit of vour aho.
tishing the tex and the Contral Grvmrnment losen 9 crores of runmees ; nd the
sfministeation goes 0 piccss. Why should the Government or perhavs the
Aonomwihle the Fimance Minister fioht shv of his Department handtine fhe
salt. vartisulariy when he ssid the other dav that he is thinkine of Aviding
W Department into two? Wﬁﬂﬁtuthvpothua more emet‘en mm-n
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sait business? I think, Sir, it is time that this salt business comes back to
tlns linance Department.

Secondly. Sir. there was some investigation made in regard to the future
wontrol of salt when the taxation was eamnmnated. There was o proposal of
suppiying better sait than has been suppued today. 1 think Mr. Greenfield
was drafting a scheme for working this particular .udustry. What has happen-
ed to it? Where has it gone. Why don t the Government do something about
it quickly when people are suffering? With a new Department incharge where
everybody from the clerk, superintendent, Assistant Secretary, Joint Secretary
o the Secretary upwards and the Min.ster has vw study the whole thing anew
aud the people suffering in consequéncé, my own feeling i¢' that the Govérn-
ment should reconsider the position and transfer it to the Finance Depart-
ment, particularly in view of the fact that my Honourable frlend proposes to
bifurcate bis M.nistry into two, a Finance Ministry and a Revenue Ministry
and the laster will be able to carry on this work much better than any other
Ministry in the Government of India. o ;

Sir, 1 have one word to say sbout Govermment participation in business.
In my view it s a very serious matter. 1 asked iy Homourable friend the
Minister for Communications the other day whethier he has examined the posi-
tion of QGoverumeut in relation to the company, the Air India International,
ih which the Government .s going to invest a crore of rupees in the first instance
und several crores thiereafter. 1 um not objecting to the scheme as it is. Let
ine agsure the House that I bave not asked that it ought to be nationalised or
anything like that. 1 am merely object.ng to the method of approach to the
problem. It is this. 1f the Government subscribe a crore or 2 crores or 3
crores they are iu the same posit.on as any other shareholder in any company.
8o far as your contract with the Managing agents is conderned and special terms
it might conta.n it is a side issue; it would not save you 'in the event of the com-
pany going into liquidation. 1 thiuk it would be au wholesome principle to be
adopted by the Govérnment in the case of muny corporatian in which they are
investing & substantial sum of money I think that is going to be one of the
schemes by which the Government proposes to participate in industries in
future—lct us have a statutory corporation. We have enacted in this House two
Bills in regard to two Corporations of this nature. The House is familar with
it; the draughtamen are now familiar with the intricacies of this particular legis-
lation; let us have a similar statutory corporation for Air India International.

Sir, anotn.r matter relating to this is question of Government participation
m the capital scheme of joint stock compan.es. That is the proposed corpo-
ration to exploit the North Andaman’s forest. I am not particularly enamoured
of it and if I am asked to sanction an investmont of 130 or 140 lakhs, 1 would
perhaps retuse. But if the Government are intent on going through with it let
it do it in the same way as they did for the ludustrial Finance Corporation
or the Rehabil taticn Finance Corporation; let us hsve a statutory corporation :
by a!l means give the proposition as much as thev want: give them extra
remuneration : let them take their own portion of the dividends; do all that
you like, but let the Government be p'aced in a position where they will not
be in the same pos'tion as s shareholder under s company registered under the
Indian Compnanies Act.

An Honourabie Member: What did you do in the Select Committee?

, Eei T. T, Frishoamachasi : 1 am not supposed to tell my Honoursble
triend what we have done in committes excent fo sav that all that is necessary
baa been done. In mv*view it will he a washil after-thought even if it ‘ls wuch
.if 4 «% my Hovourab'e friend fo re-donsider one question now. '~

- A 1
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Another matter on which 1 would iike to dwell for s moment is the neei
for Government to consider toe question of social insurance. We have got the
Workmen's Insurance Scheme or Employees Insurance Bcheme which is gong
to come befors the House for consideration shortly, but I do think thst my
Hooourable friend would be doing bare justice if he could devise the scheme
of old age pensions for the poor and needy. These people need assistance
badly in these dsys of rising prices.” Take notice of them and do something
for them. After sll, when you can balance the budget, you can impose more
taxstion—I personally shall not object it if you also do something to show
that you sre doicg something Lo eliminate suffering amongst the needy. We
bave here and now to concentrate our minds in this question and discuss a
scheme of comprehensive sacial insurance and when we do so we had better
begin with the old age pensions. That is my last suggeston and I hope the
Honourable the Finance Minister will give some considersion to these points
and voushsafe to us a reply which will be, if not wholly at any rate partiglly,
sstisfactory.

Pandit Hirday Nath Kunsra (U. P.: General): Mr. Speaker, we -acet
todsy under the shadow of President Truman’s sddress to the United States
Congress on foreign policy. President Truman has said that the situation in
Europe is critical and in order %0 deal with it he has recommended three
rmosasures 10 Oongress. Two of these are the introduction of compulsory military
training aid conscription. The third, though not of a military character, is no
loss importand. It refers to the recovery mme for Western Europe which
is to be carried oub with the help of the United States. At a time like this we
cannot confine our attention to the discussion of questions relating
to economy and taxation. We have to think , of all those wider
issues thas will arise in an international crisis which it appears from
tho charaoter of President Truman's address might overtake us before
long. We hope thet the world will not be involved soon in a
catastrophe of the kind whhmtiully destroved civilization a few years
ago: but we have o be prep for all eventuglities and we have to recognise
that the ability of free nations to maintain their freedom will depend not mere-
ly on their armed forces but on the existence of well organized farms and
factories capnable of producing all those goods wh'ch we shall vitally reed
in a orisin. I is obviouslv necessary. therefore, that we should turn our
attention to the main problem of mobilising the productive resources of the
enuntry. My Honourable friend’s taxation messures are designed to produce
a surplus. But what we have 10 see is that though financially we may be sol-
vent our seonomy as & whole is a deficit economy. The most important fact
which the Finance Minister's speech has disclosed is that we are spending
more than we earn.  Thix makes it & matter of urgent importance that we
should make every effort to increase our production in every direction. My
Honourahle friend the Finance Minister referred in his speech to the cost of
foodgraine imported from abroad, which amounts to about 110 crores. What
we have 10 recognise in this connection is thai the tolal quantity of foodgrains
thal we are trying Vo import now is practically the same as we imported from
Rurma before the wap. It is therelore not an increase in the quantity of imported
food bus an inoreass in price that has created difficulties for us. But that
s nod the whole of the problem thay we bhave to deal with. I\ is necessary
that we should inoreass our food production; but what it equally necessarr
hmh':omm.-awm. My Honourabls friend has referred
\n >
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and the years 1944-45 and 1945-46. Now compared to the average of what 1
may call the three pre-war years, the export in the year 1945-46 was consider-
ably less; taking the total exports they had been reduced by nearly 50 per
ceut by the year 1945-46. Take for instance oil-seeds. We exported before
the war about a millio: tons, but in 1945-46 we exported only 414,000 tons.
The export of jute manufactures and raw cotton also has been oomsiderably
reduced. 1 know that oil-seeds are being increasingly utilised in this country
and that raw cotton too is needed for our textile mills. But in view of the
urgent need for foreign exchange we have to counsider what steps should be
taken to increase the production of those ruw materials which are in great
demand abroad. It may be said that this will interfere with the increased
production of food; it need not do so if we have u comprehensive plan for
promoting balanced ongricultural productior, which will take acccunt both of our
internal needs and our urgent and vital need for foreign exchange. Unless we
have such a p.an before us we shall continue to drift os we are doing now. I
pleaded for this a little over a year ago in the Council of State; my Resolution
wag aocepted by Dr. Rajendra Prasad, but I do not know whether nny steps
have been taken to bring about that bulunced agricultural production for which

1 pleaded.

Sir, before I pass on from this subject 1 will only observe that 1 am aware
that the restrictions which were placed on the axport of cotton have recently
been lightened. I believe that the export quota of raw cotton hus been increased
from about 750,000 bales in 1946-47 to about a million bales for 1947-48. But
cons.dering the fact that the purpose for which the restriction was imposed,
vit., the encouragement of food production. has not been achieved. ia it not
necessary that Govemment shouﬁi reconsider their position and take active
steps to promote the Export of cotton consistently with our own needs in this
country?

Now 1 shall say a few words with regard to increased industrial production.
We know that Government look upon this problein ns ope of the most impor-
tant problems which must be solved at an early date.”We know also the
serious difficultien in connection with the maintenance of law and order and the
relief and rehabilitation of refugees which they huve been faced with during the
Inst 8 months. The House will undoubtediy sympathise with them in the
position in which they find themselves and co-operate with them to the utmost
of its capacity to enable them to devise measures for preserving internal peace
and for creating these eonditions which are essential to our economic develop-
ment. Nevertheless, Sir. 1 am bound to say that the Industrial Conference,
which wuas held in December lust, has produced very disappointing results.
We expected that it weuld place before the country a three year, or four
year, or five vear plan of production, laying down targets for the production
of those commodities which are of a basic character. But unfortunately, it
has. broadly speaking, only passed such resolutions ax we have been but too
familiur witk during the last 10 or 15 years. I know, 8ir, that the proceedings
of the Industrial Conference include the reports of a large number of panels,
each panel dealing with a particular interest. TBut I confess that the method
that has bheen followed so far doer not seem to me to promise quick or lasting
results. T think. Sir, that we should, in our endeavour to provide ourselves
with all the goods needed for nur national exirtence. take a leaf nut of the
bock of the Western European eountries. many of whick have heen devastated hv
the war. They have devised a practical plan developing their economy with
the help of the United States. Thev have not onlv taken st&s {n rennir their
ravaged economy but thev have also plans for ita development. The Furopean
recovery programme does not deal with a large number of items. Tt aims at
increasing the cutput of eoal, crude steel, electricitv. crreals and basir foods, and
deve'oping the oil refining ' capacity, inland transport fncilities and morchant
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flects of the countries concerned in the four years 1948-51 according to prescribed
targets. If we want to develop ourselves quickly, we must take this plan as a
model. If devastated Europe finds it possible to follow this programme and to in-
creass the output of essential commodities appreciably in four years, there is no
renson why we, who are in much better economic position, shonld not be able
ty sch'eve the same result. It may. be said that the European countries have
u supporter ir. the United Btates of Amerioa. But. Sir. have we ever iried to
obtaia th: help of the United States for our needs? We shali undoubtedly need
machinery, u:‘uipment. mw materials and financial resources in order to >ring
about our industrial expansion. But have we tried to get our requirements
from nbroad. and part'culsrly from the United States of America? We c¢an
well realive thut the capacity of the United States of America to help the cther
nations ix 1ot un-limited. But this is all the more reasop why we should be
stir ourselv. s hnmediately and ask the help of the United Btates for our better-
ment. Wy ceoupy a crucial position in SBouthern As‘a. 1t is obvious there.
fore that our development is true to the maintenance of peace, not merely in
this seetor of the world but probably in « very large part of the world. 1 think,
therefors, Sir, that we should take advantage of the Marshall Plan to ask the
Unit vl Bistes to extend its help to us as generously as it has agreed b do Lo
the Western Furopean countris—I mean England, Prance and the Eastern
European countries.

Nir, 1 ahall now turn to thuse questions of woon: v and tnx«tion with which
wherin | would have deslt today bad we been !iipg in normal times. I
know, Sir, that the Finnnce Minister has appoint ' { an Economy Committee.
But T should like t0 know whether the Economy Committee has held any meet-
ings swince it was appointed.  The matter with which it witl have
t1 deal is mn important one We need  every  pis in onder to inecreas
our resources. The House is therelore vitally interestod in the work of this
(lofamittee. But | understand that one of the members of this Committee
has resigned. I should like to know why he hae resigned, and  what steos
Uovernmens have taken {o replace him_ T ran sure that my Henourable friend,
the Finanée Minister, knows that the House is deeply concerned about the work
of this (‘ovunittee, and that there ‘s an uneasy feeling on all sides that the ("om:
mitlee may not be able to fuoction actively or to submit reports quickly enough
for the consideration of the Government and this House.

Another point which | ahould like to bring to the sttention of my Honour-
able friend. in this: The other day he mentioned that though he expected
the rectmmondations of the Econoiny Committee to be far-reaching. he
had provisionally provided for a reduction of about Rs. 3§ crores in expenditure.
T have no doubt that my Honourable friend did this with the best of intentions
“but T understand that the various departments regurd this sum as a target to
aimy at. Tt would be most unfortunate if a department thought that it was
noy called upsn to deal energetically with the question of economy mervly
beravne my Honoursble {riend the Minister has taken the low figure of 21 crowcs
- wnnﬁng the minimam savings that he could easily ok for iv the year
MR40. T hape he will make it clear that he wants to 0o voch firther and
that he will not allow any department to procesd o the sssumption that if
superficial eronctnies were introduced the Findnce Department would he
wntinfied }

The next questing that T should Like to bring to the notice of mv Honoumbie
frisnd s this. We have known for vears that the pavinent of inenme.iax is
beine evaded in . no small measwre by those classes fom which a lares visld
enn he expected.  Some measures have been taken in the past to prevent this
pvasion hut at » lime like this when mv Honourable friend has praoosed »
number of new taves it, is necessary thal he should see what special offorta

-
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shou.d be made to increase our invome from this source. People who are com.
petent to judge the extent of the loss think that it smounts to several croves.
‘If this money were to come into the coffers of the Government it would greatly
lincrease the resources of the State at a time when we urgently require funds
to develop the country in every direction.

Coming to the taxation measures I should like to refer to the reduction in
the super-tax or rather the proposal of the Honourable Minister to raise the
income limits which will attract the maximum rates of super-tux. He hus
placed earned and unearned income on the sume level. He is treating
them both in the same way. So far as unearnced income is concerned he has, in
regard to the highest rates of super-tax placed it in the same position in
which 1 believe it was in the year 194546, That shows perhaps 1y
Honourable friend is thinking of increasing in a year or two the maximun of
earnad income which will attract the highest rates of super-tax to the old figure
of 5 lakbs. If this is his intention, | see no renson why at  the present
stuge he should not continue to make some difference betwesn treatment of
earned and unearned income.

As regards the other tuxes I shall aguin say what 1 snid during the budget '

debate, namely that thev are such as to fall largely on the poor mnan. When
my Honournble friend brought forward his taxation measurcs we were under
" the impression that there would be a deficit in the budget but for these measures
but he has himself admitted that he will have o surplus of 25 crores at least
at the end of the year. Is there any reuson for him then to keep intuct his
scheme of taxation? May be wvol consistently with tie canons of prudent tax.
ation and his legitimate desire to check inflationary tendencies revise his pro-
posals in such a way as to reduce the burden on the poor man? [ will not give
any instances in this connection, beenuge some other Honourable moembers have
spoken unhout this matter. Besides 1 am n member of the Select Committee to
which the Finance Lill has been referred. <[ shall pluce my point of view more
fully before the Finance Minister und the Committee but I thought it necessary
wn druw his attention and the attention of the House to the chuerre in the finan-
cial eonditions gince the budget was presented and the neeld for so arranging
car taxation mensures that the poor man may feel the weight of taxation as
little ns possible.
The Asarmbly then adjourned for Lunch 141 Half-Paxt Two of the Clock
The Assembly rc-assembled after Lunch at Half-Paxt Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair,

Bhri H. V. Kamath (C. P. and Berar: General): Mr. Speaker, Sir, since
the enactment of the lsst Finunce Bill freedom has come to us hut not as an
untnixed blessing It has been marred by two tragedies of calimnitous propor-
tions which have hefallen us, namely, the viviseetion of our motheriand with
all itx unhappy conenm’tants and the assasgination of Mahatma Gandhi with
all its unforeseenble consequen~es. The Findnes Bill of 108 has been born
amidst shocks and storms. amidst undeclared wars and amids ramours and
ramblings of new wars. The front page «f todav's papers is all plastered with
preperations fow a new war. [ feel that unless the afma shal:fi of man triumphs
over the atomn wanb we will be in the thick of a new war vre long.  The other
dav we were assured hyv the Honournble the Prime Minister that we adhere
tn the policy of an independent and neutral poliey in foreign siffairs. T hope
and pray to God that we will be able to adhers to this independent nentreal
poliey. But our policy will he put to the test verv sonn. Firstlyv. the other
dav, after the inapguration of the Western Union, Ernest Bevin, the Foreign
‘Minister of Britain, declared that all the resources of the Commonwealth wonld
be thrown into the Western Union against the Eastern power bloc. that is. the
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Russian power bioe.  Secondly, you very well know, Sir, that India, in pur-
sunnce of the decision of the U.N.O., has nominated Ceechoslovakia uns our
cand.dute for the Kushmir Commission. Now perhaps the question will arise
whether we should stick to this decision or not. Either wuy we are heading
for dithiculty. If we seek to continue to huve Czechoslovakin as our candidute
for the Kashmir Coramission we sunoy the American power bloc. If we chauge
our cundidate for the Kashmir Commission from Czechoslovakia to some other
country, then we anger the Eastern power bloc. Thus the day is not far off
when we will have perhups to take not an independeut neutral lne but some
definite and positive line involving u departure trom our present policy. Con-
sidering all the developmeuts of the lust fow days—and every day that pusses
brings the war nesrer—1 would appeal to the Honourable the Prime Minister
who, | regret, is not present in the House now, to let the House go inw) Corn-
mitter belore this session comes to a close in order to debate and reconsider
vur entire foreign policy, its pros und cous, and also our defence policy because
at the present time these two must be co-ordinated with each other and they
wust go together. | urge upon the Government to allot a day before we
disperse when we can meet in camera to d.scuss and review the entire situation

and to arrive at 8 new policy, if necessary, for India on foreign alairs and the
oo-related problems of defence.

Misfortunes, as ] said, have come to us und to the world not singly but
in battal.ous und keeping these in view 1 consider that the performance of my
gallang and Honournble friend the Finance Minister deserves very sympathetic
apprecintion. He began his spesch with a very touching homage to Mahatma
(andhi snd concluded it also with the immortal prayer 'Lead kindly Light'—
which in our Nanskrit is Tamaso ma Jyotir Gamaya. There is a saying, Sir,
sttributed to Jesus Christ which is full of spiritual truth. Christ said, or is

* reported to have said, *'Not he who sayeth Lord, Lord, but he who doeth the

. will of my Father which is in Heaven will enter the Kingdom of Heavan'
In the light of this 1 would like to find out how much of these Budget pro-
posals sre devoted to the uplift of the common man—of ‘daridranarayan’ for
whom Mahatma (Gandhi lived his bleased life and whom he had always in mind
every moment of his waking life.

‘tme stamng teatures of thin Budget are firstly the relief given to the rich
and the burden laid on the poor. As regards the poor, if my Honourable friend
the Finance Minister would not mind the expression, I woud say that he has
indulged in a little hodyline-bowling against the poor while as regards the rich
he has resorted to hit-and-mixs methods. He has tried to hit them, but he
has not really hit them but missed. 1 would say in short that the Budget
in & Budget of expedients, of shifts and devices, s Budget that refuses to
squarely face the realities of the present situation and especislly the need for
rigorous economy in our administration and taxation of profits of industry and
of the rich. T have already said that the war is looming large on the horizon.
The reasons given hy the Finance Minister for reducing the level of taxation
an profita of business and industry are that there is no need for them at present
and that perhaps there would not bhe sufficient incentive to production other-
wite. But with all the burden on the rich and the industralists during war-
time who can aay that industry really did suffer and that maximum produc-
tion was not attained® Now war is round the comer again. I do not see any
reason why, just with the hope of increasing production. vou should remove
thir taxation on industry which will bring more money to the exchequer and
which wili enable us to improve our defence preparations.

Then T would come to the depressing feature of the Budget. and that is the
unsatisfactors state of our export trade and the colosaal expenditure on imports
of fond. Taking the geonnd first, T would say that if war really comes nearer
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home, we would be hard put to it to import foodstuffs from vbroad. It is high
time therefore we made up our minds to be self-sufficient in food. and if neces-
sury, as the Food Minister said the other day in a Counference, we should try
to encourage ideas of dietetic reform. Instead of depending too much on
cereals, wheat and rice, we may ask our people to have recourse more to
baprunas, fish and eggs. There is a story in the Mahahhurata. "There was a
famine in & certain part of India. There was a venerable Muni—he was a young
boy at the time and later on became a Muni, the Saruswata Muni. When
all the Rishis fled from the place because of famine he lived on what his mother,
Saraswati, provided for him—that is, plenty of fish. For twelve years he lived
merely on fish. After the famine, when the other Munis came he became their
tescher because he had courage enough to stick to the spot and had lived
by eating fish and nothing else. T would thereforec suggest that if necessary
we must go in for dietetic reform und depeod less on cereals and more on what
our own country can produce,

Then, as regarde the need fo- reduction of expenditure. my friends
Mr. Sunthanam and Mr. Saksena huve dealt in great detail with the scope
that exists for considerable cconomy in our expenditure. We are spending
so muech on the Ecclesiastical Department. We were told the other day by
the Defence Minister that all these grants for this Department would be
stopped at the end of March. But I find in the Budget proposals that the
Ecclesiastical Department pgrant is still there. [ do not know why it is there.

In the Budget proposals, on page 15 of the Minister's speoch, we come to
an item. In addition to Rs. 75 crores given to Pakistan out of the cash balances
of the undivided Government which has already been agreed to, there is men-
tion of another Rs. 6 crores to Pakistan to meeot expenditure on ordnance fac-
tories. I am reminded of what” America did in pre-war duys. They supplied
scrap iron to Japan out of which the Japanese manufactured guns, rifles and
ammunition. T pray to God that our loan to Pakistan would not result in an
equally dangerous or menacing consequence.

-

As regarde our export trade 1 would suggest thut we have not explored
sufficiently the foreign markets, especinlly the Middle Faust and also South
Enst Asin. While 1 am on thia subject I might as well say that while we are
exploriv s cur markets in the Middle Eust and South Eust Asin we must try
our hand at building this regional bloc of South East Asin and the Middle Fast.
It is time the Indian Government entered into n non-nggression pact with all
the south-east and middle-eastern countries so that we can all act together
in the event of war. snd keep ot least Asin off the wir path and away from the
storm and stress of war. Tt is quite fensible Rir, and if our Government and
the Foreign Minister take this up in right earnest and trv to nrrive at a mutual
aid pact, nt a non-aggression pact with the South-East A<inn ecountries and the
Middle Eastern countries, it will keep Asin out of the war _zone and at the
same time it will incrense our export trade with the Asintic countries. A=zia
must move as one sclid unit. An Asian Conference was held last year, hut
sn far no tangible results have come out of that conference. My  friond
Mr. Shiva Rao, who is one of the Becretaries of the Asian organization wonld
perhaps tell us some day what is the up-shot of this orgunization, in what
dircction we are moving at present, and how far politieal, military and econnmic
allinnces among nurseives are progressing. -

Then. Sir, as regards relief to the poor—of course my f{riends have snid
that the tax on tea and enffee must go. 1 sas, Sir. that we could have ruired
some more revenue by taxing luxurv articles such as wines and spirits. [ do
not know if artificial silk ix faxed enough at the present time. 1 am told that
precious . diamonds, coming from abroad are not taxed heavilv. That is
another Source of revenue. All these could have raised more money and gone
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to give some relief 10 the poor, especially as regurds tea and coffee which need
not have been taxed. 1 would like beedis to be eliminated from the taxation,
scherwe, But 1 would jike cigars to be tuxed. 1 hope my friend the Financ:
Minister wil not mind his cigars being taxed more hesvily than cigarettes.

The Honourable Skri R, K. Shanmukham Ohetty (Minister for Finance): It
i¥ wxed,

gari H, V. Kamath: | want it taxed more heavily. And whken milady
nicotina is taxed, Bacchus also might be taxed more heavily than at present
1 would like our beedis and cycle tyres to be taken cut of the taxatiorr schen.-,
and snuf] also should be left out, because, Sir, it is almitted on all hands—by
doctors snd others,—that snuff has got medic’nal properties. It keeps off
common cold and caterth. I do not use snuft myself, but my iriends here
who do will testify to this.

Then there are two other items which my two lady friends here -uggested,
und coming as it does from them, they merit the carmest comsiderati-n of the
Honourabie the Finance Minister. One was, as Mrs. Ray suggestel, a tux on
cosincties. ] think comestics have become s vertitable craze ow, amd to »
certain extent, if my honourable women friends do not mind my esying this,
they very often mar the looks of our wemen who are, I think, attractive endugi
without them. It is high time we imposed a prohibitive tax on cosmetiocx
rouge and lip-stick which are at times laid on so thick that the women's ‘voks
beccane absolutely gaudy and repulsive. an Honourable Member: That is the
opinn of u bachelor.) Then a tax on marriages, which was suggested by iy
fricnd Begum Aizaz Rasul. I would on ¥ suggest, while approving of it, thm
n part of it may be earmarked for the benefit of bachelors and spiusters who
bave been deprived by a cruel fate of the conviviaiities of domestic life.

In the end 1 would say this, that I wou'd have liked to see a brioad stutes-
munlike overall plan emerging out of the Dudget proposaia, and I Y“ope that
th: Planning Commission which is mention~d wnuEl Be crented verv swp to
ploa without delay not merely for peace but also for war,

1 would further like that we should earmark at least a erore of rupeos, if
not more, {or Harijan Uplift, about which we adopte1 a resolution in th's ven
House, nnd Government aocvpted during the lust session that we shon'd speni
some money specinly for Haripn uplift, T would request the Hcmourable the
Finnnce Minister to indicate how much moiey will be available for thix,

Mr. Spsaker: The Honourable Member's time is over. 1 have already given
hima 1 minutes more than .the allotted time.

fhri K. V. Kamath: With these few wnrde. ] cotumend my sugg-stion to
ths Hapourahlg the Finance Minister's considerntinn

Shri Mikir Lal Chattopadhyay (West Bengal: General): Mr. Speaker, The
Hononrshle the Finance Minister har moved for the reference of h's Finunec
Bil' to We Select Committee. The Select Commniittee wiil meet in a day or two
to lixousa the various financial proposals. 1 would like to speak u few words
generally for the members of the Select Cinmittee to bear in mind while they
will have the opportunity of scrubinizing thewe proposals. The budget that has
been presented is » balanoed budget undoubtedly. Budgets are nroprsea and

ed, bug this particular budget that has been-placed before us has not creat-
ed munh of enthusiasm in the rural arcas of this country. There is an impression
all over the rural areas that the rural economy of thie country is being very
sadix negleoted.: While there is an all round attempt to develop the couptry
industrially within as short a period as possible. the intrinsic rural economy of
the country s very much neglected. 1In the rurnl areas juss after the wrr
was over, we have been seming signs of unemployment. The other day in the
eourar of angwers to quextions, information was given by an.. MTonoumbl-
Minister that there was accumulation of hand.loom cloth for which thers is
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demand from Pakistan and other countrics, and suitable arrangements will have
to Le mude for export purposes. In the rurai areas 1 have been secing that
all the rural industries are gradually dying out. No serious attempt is being
made to bring them to life and there is a feeling of helplessness and hopeless-
ness, if 1 may say so, in the minds of people living in the rural areas.

In the budget we see astronomical tigures on the credit side and a’so on the
expenditure side, but these big, astronomical figures do not mean muen to the
rural people until and unless their economic condition is up lifted. 'I'nking for
instunce the question of food, for a very long time past in the city areas, purti-
cularly in a Uity like Calcutta, people have to depend on only four chhataks of
rice or whest per day just to keep their body alive. This stite of u'lnirs has
continued for a very long time; it cannot be allowed to go on any further like
this. Whnt attempt has been made by way of the ‘Grow More Food' campmgn
has vroduced little or no result. To the contrary we find that intensive pro-
duction in the agricuiturn! fields which could have been effected has been very’
sudly neglected. 1 would cite one instance. In Bengal there is a very large
araa where potato is grown. Bengal is deficit in food. The Province wanted
to have potato seeds from the Centre; due to the want of co-ordination between
the Centr: and the Provinces, the cultivators, though they had their f'elds
ready for sowing potato seeds, though they had at considerable expenditure
munnred their fields, they could not get the seeds for the purpose; the Central
Government was approached but the Central Government cou'd not give un
adequate supply. The Rrovincial Government wanted to have some seeds
imported from Burma, even for that purpose the im‘purt licence waa not given
to the I'rovince and ne a result potato that could have been zrown was not
grown and the conditions of the cultivators have gone from bad to worse.

We bave been seeing that little or no emphasis is being placed on 1ural
econcinic development. There i, an atmospkere of war looming large hefore
us; who knows when the war will break out? We do not know whether the
various cnpital goods that we have been expecting from Amerien nnd  other
countries would come or not and how long it will take _nobody knows. This ia
the time when attention should be devoted very earncs#t® and serious'v to the
development of rural industries in this country. [ ask what is the nocessity

of allowing these right roynl motor cars to be imported to this country and .

to be used by the big capitalists? Where small motor ears con do, why shotild
big motor cars be allowed to come in? There i# an overall shortage of petrol
in this country—we do not produce more than 7 per cent of the petrol that we
require; bue nouch of the petrol that we have ‘s being consumed unnecessurily
by tne luxury motor cars, and particn'arly the big varicty motor cars, that
we import from outside in very arge number.

In the rural areas the silk industry of this country is languishing and dxinz
out. The (iovernment has pnid little sttention to this industry in. the rural
arcar. Permits have been given for importing urtificial siik from cutside
countries like Italy; artificial silk from those countries is coming und comnpeting
very severly with our silk industry in the rural areas and the people who live
by that irdustry are gradually becoming unemployed. In the rural areas
artinans have not gnt sufficient work today: weavers are not provided with
adequate quantities of yamn with which thev can weave their ¢'oth ind_find a
living. In the rural areas the people who ply their ghani do not cet sufficient
quantity of seeds to press oil and earn a Jiving of their own. TFortunatels for
us the duty on sult has been abolished but no attempt is being made to help
the people in developing the business of manufacturing galt on the «en-consts
of Indin. How long we will be neglecting the villages we do not know; and
if the village crafts and the village industries are neglected like “his there is a
great disaster for this countrv. During the lust war we had our saddest exper-
ieasean it is high time that that experience should make us wise.
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do not want to speak much on other matters but about the new proposals
for tuxation [ have got one word to ssy. I consider it very unhappy that the
Finunce Minister has taken it into his head to impose a duty on cycl: tyres.
Cyelea nre: the cheapest conveyance that is used generslly by the student folk
and by the poor middle class people. Haus the Finance Minister exhnusted all
other sources of taxing the people and ultimately finding no other course cpen
bmdhmhmm&mmlgdhclun people who somchow
or other manage to enjoy this chesp conveyance. Every day when we come
to the Assernbiy and go away from the Assembiy we see a long .ine of cyclists,
nwstly ﬁoﬂy , coming from distant areas to attend their offices or goiuy
buck. Ksery day we find quite a large number of students going in u procession
of cycles to ru! in the schools and colleges. They ure the set of people who,
alter taking 8 heavy meal, just to economise a few minutes
of their time, take the advantage of the cheapest method of conveyance
and push their way with utimmost labour to  their offices and schoois
and colleges. I would request the Honoursble the Finance Minister to keep
this picture in view., However good the Budget might be, however balanced
it might be, if really the small conveniences of the people are taxed, it will
cruate a very bad impression in the country.

Next,' 1 would like to say that the Finance Minister hus suggested no.
relief ip the matter of inland postai rmtus. [ suggest that the gap between the
rate of o posteurd and an envelope is too great, there should be an intermediate
postage—ua¥, one annp for euvelopes not weighing more than half a tola.
It might be that people want that sll that they write on pstcards should not
be secu by others; it might be that people would like to write a few sintences
on sotue secret matters and the total weight of the letter will got e more than
half n tola. It will be a great relief if the Finanee Minister could introduc,. ons
aniiy cnvelopew in the inland postage.  Really it will go a long way to creste
a powdd impressdon in the m nds of the people. In the rural areas, the people

are renlly very il served by tho Postal Services. There are quit: »
5y wm Inrg: number of villages wilere no postal deliveries are made at all

' oven once a week. If the postal peon cares o come, he rle'ivers the
letters or if he o0 likes, he hands over the lutters 1o sume other inicrmedinries.
Whother the lotters rench the nddrossecs or not he doex not care. There i «
good deal of darkness and ignorance in the rural areas and if we want to roise
the people from the grips of darkness and ignorance, the facility of the ¢! eap
poatal mervice is of the ulmost importance.

In this matter, Bir, T would like to suggest to the Finance Minist2r that he
shoulil kindly consider the necessity of lowering the rate of book.pnsl  1f the
book-post rate is lowered, it will he!p the rural people in getting printed mutters
cheap. It will help them in the matter of getting newspapers; it will help
them in the matter of getting literntures, whioch will directly assist them in
removing thelr ignorance and darkness.

With these words, 8ir, 1 would request the Honourable the Finance Minister
to apply his mind with the utmost diiigenoe to the task of giving relief to the
poer people in the rural areas, not to impose the proposed tax on eve'e trres end
nlw give effect to the other suggestions that 1 have made.

Kuzi 8yed KarimBda (C.P. and Bernr: Muslimi: Sir, | have niready sprken
on the Genaral and T will not take much time of the House in my
divovieion reganding the financial proposals. The test of the finaneial proposals
lies in whether they are mYuble to the common man or not. In my epinion,
in the whole of the Anancial proposals,—if read through very carefully—-there
it no relief given to the poor man or the common man-in-the-street. What in
the differency than between the Budgets that were presented before 1943 and
the Budgot now presented by the Finance Minister of u National Government?
There ia no change in the system of taxation. There is no change in th¥<;~inei-
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ple of taxation. The indirect taxation crushing the poor is there. In the
Budgei of 194647 an attempt was made to tuke away the unearncd income ar
the industrialiste and the capitalists. In this Budget introduced as it is in tha
time of the National Government, an attempt is made to undo what was done
in the previous Budget. And why? Has any reason been given as to why this
has been done” The only reason that has been assigned in the (ieneral Budget
speech of the Honourable the Finance Minister is that he wants to. give an
incentive to the industry. That means, without giving an incentive to the
industry, in the form of a pound of flesh—they are not going to work the
industrics of the country to the maximum. If that is the condition of the
cupitalists who have amassed enormous wealth in the times of the war. then
are we Juing to encourage them more and more to the detriment of the poor
man? * The Hounourable the Minance Minister gave practically no reason to
prove that the production has fallen owing to the last Budget proposuls, except,
saying that the expert opinion in the country showed that the Budget proposuls
of 1940-47 were detrimental to the industry.

Another remark which the Honourable the Finance Minister made, Sir, was
that he likes the old wife in a new suri. Well, the old wife in a new sari, to
the husbund, is the same. BShe may deceive the outsider but n:t the hushand
who knows her very well. Therefore, it wll be seen that the old policy of the
Government— the capitalist policy—eontinues. . What change has been Lrongeht
ubout in the National Government's regime? Has the system of taxation heen
changed?

The most important matter. Sir. is the production of fuad in this aountry.
I wus absent when the Minister in charge of Food and Agriculture spoke o
this subject. I was very sorry to read from the pupers that it was stated that
we bave to be optimistic. *)f conrae, there is one parallel to it. When England
was lusing everywhere in the battlefields, there wus V for Vietory wn  their
tongues, which really succeeded in the end. Uf thut is the kind of optimirm
which the Honourable Food Minister is advoeatig, 1 cean un-derstand it, But
what is the position today? Toduy. there is o full in preduction, there  are
no wmeans to grow more food, there is no moechanisntion of ngrienlture, and et
we are asked to be very optimistic. Wel!, optimism cunnot feed our bellies.
Morv food will have to be produced and what are the menns or resources b
our disposal, that is the main point to be dikcussed :nd adopted.  THa Minister
in charge hns not laid down any policy by which we ean grow more food,  The
Budget proposnls do not dirclose that any considerable amount is to be spent
on sgriculture in the current year. There is famine in Madras, nnd indeed
faminer are common in India. The ctores of grain that the sgriculturiets used
to posscss have been taken awuy in times of war, and if unluckily there is war
or famine in this country, there is no knowing what the hardghips will be on_
the peopla of this country. Tt is an acnepted fast that wa have ¢a heg for onr
supplies. In case of blockade of this country, where nre we to heg onr supplieg
fram? The firmt and primary duty of this Government is to launch op a very
lurze seale produetion of food and mobilise all our resources to that end.  Exeent
giving sn incentive to induatry and capital, the Finance Minister hus done
nothing. No heed hus been paid to the producton of food: nothing ix being
done to the improvement of the condition ¢f the poor. Petty luxuries of tius
a2oor tave heen taxed. The necessaries of life of the poor people hive Deen
taxed. No attempt has been made to remove the disparitv regarding the atand-
ard of 'iving of the rich and the poor. Why? Wa have heen giving promises
to the people always that the standard of life of the poor peop'e will he raised,
and the disparity between the rich and poor people will be removel. On the
contrary, we find that the disparity is allowed to remaln. '

Sir. mv adbmissin~ %" tha$ with the fiscal policy the future of our country ,
ir very"dark. There is neither any hope of more production of fnod nor there
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is any hope ol any expansion of industry because as one of the Honour-

ab.e Members of this House has said that it is very uncertain whether th.
capital goods from America and other countries will come .

Some Howourable Member of the House has said that the provisions of
income-tax regarding the Hindu joint family are oppressive. I .lo realize that
it is 80, but there is another aspect of those provisions which 1 want tc bring to
the notice of the Finance Ministér und the Government. In the cuse «f the
Muslims, there is no joint Hindu family systen: It is an aceepted principle ot
luw thut they are tenants in common. They have got scpurate interests in the
property that is inherited by them either from u mwither, father or .unwbedy clse.
The policy thet is adopted by the Income-tux Deparfment is that unless *here
is partnership limited or registered, no reliel is given o the various urembers
of the Muslim family. If they havy separute interests and if thev ure tenants
in common, there is no reason to believe that it is a joint family. Therefore,
the Guvernmens should bring the necessary legisiation in order to remove this.

Lastly, I make an earnest appeal 10 the Finance Minister that the taxes on
coffse, toa, kerosene oil and vegetable products should be removed. It is no rur-
prise that the budget is welcomed in the Press. The Press is in the hands of
the capitaliste in this country, there is no doubt. In all provincs there is
s very greal agitation among the poor olasses that the b!hd%ﬂ do» wot help
then at all: on the contrary it laxes the vorv neosssaries of life and the petty
lururiea which the poor people enjoyed.

Anotber thing that 1 wish to say about is the policy regarding the post-war
development schemes. The form of contribution by the Centre to the nrovinces
' very umwertain, If the budget of the C. P. and Berur is studied. it will be
snen that in connection with the vost.war development scheme. only  five
tractors ure being purchased? Recause they are uncertain of the Lelp or contri-
bution that is to be zlnn by the Centre, because the Honourab's the Fir.ance
Minister bas said in his budgut speech that the contribution that is to be made
fvoin Centre is oontingent upon two conditions. The result is thet even in
the provinces agriculture is being neglected, beeause thev have not gt sufficient
funds at their disvosal to have u large-sca’e vroduction of food. ['nder these
afrcumstance<. mv anhmission 18 that the future is very dark and the ‘iovemn-
:r;ont of India should luk to thess problems nand should try to improve the

tuation

The Honourable Sari N. V. Gadgil (Minister for Worke, Mine« and Power).
Mr. Svcaker. in the course of the drbat: vesterday tha Hoooursble Mr. ', K.
Ben mwferrod W penal reforms. He stated that no provision hss been made in
thi~ eonnvcotion sl he noeo donbited B, prvcont jril system as something un-

‘medern. retributive and o-nederal v backward.  In 1he first place. the subject

s o voovineisl subiweot. In the Central v ndministered sreas, theme ure  po
Centrul jails. in Delhi. there is n distriet jail. bus for the purposs of sdministr-
athon, it wan part and parcel of the Punjab Jail evstemm. Now the whole
politionl sot-up had changed and the Government of Todia considerad that it is
time whet this whole problom should be thought out anoce and for all. It has peen
decided that » Central Jail for the purpose of keeping prisaners convicted in the
Centrally rdminiatored areas ahon d be catablishnd.  As regards the nther mntter
that the Government of India brs not been sufBeiently alive to this problem.
1 want to bring tn the notice of the Hone thal it is not 30 In the vear 1010 &
Committes was appointed * that Committes nmnde certain recommendations and
laid down oertain principles. Those nrinciples have been guiding the rresent
reforina not only in the Centrally sdministersd wreas to The extent possible. hut
ther have beep guiding the jail administeations in the various provinees. The
main principle laid down was thin: “There i a very general t  that
erinwe in an antisooial set and that it is the task of the present od tion
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eo to deal with the offender that he and others may be deterrel from  the
commission of such acts iu future. It is also generally admitted by modern
authoritics that the aim of the present administration should, however, Le to
affect such u reformation in the chnracter of the criminai ws will fit ham again
to tuke his place in society and become a good oitizen.” A number  of
recommmendations have been implemented in the course of lasl 25 yeurs by the
various provincial adm nistrations. Classifications of prisoners such as habitual
and non-habitusl, the youthful offender, the juvenile offender—all.those have
now a definite place in the jail administration of every province.

The three categories in to which this problem can be divided are: (a) '‘reat-
ment before imprisonment (b) during imprisonment and (¢) after the purson
is relensed. In so far as the first category is concerned, Sir, you will find in
most of the provinecial administrations provision has been made that juveniles
shoull not be ‘mmediately imprisoned, but they should be kept in Borstal
institutions and very often under the supervision of the probation officers. That
ir to prevent young and youthful offenders coming in contact with the habitual
and be lost forever to the society. 8o far as the second category is concerned:
that is, while the prisoner is actunally undergoing imprisonment, certain re-
formatory influences have already been working in the administrations «of the
various provinces, such as education (ordinary and moral), the nature of
the task, a liberal system of revision, n libaral system of interviews and fuci-
lities for correspondence with the relatives. Then, a system of re’ensing a
person while he is actually undergoing imprisonment on parole und furlough,
aud in some provinces a system of what is called ticket-on-leave, that is, letting
a prisoner out provisionally for the unexpired portion of his sentence on
randition that he hehnves well. As regards the third—after-care~-treatment
_innumeruble private bodies have been doing this ussful work, and attemptr nre
being mude in the various provinces to conrdinate these cfforts, re that the
prisiz1er after hia release does not find himself out of tune with the 3-neral
life of the community. That he should be well received, that he should be
found some emplovment that the rociety should welecome him back are
matters which are now well appreciated by the socigby at large. The goneral
feeling in the matter is that crimne has got to be treated and not to he punished;
and if that is so, the punishmenf must be more related to the person than to
the act or the erime or the nature of the crimme itself. From this point of view
in certain provinees paychiatrists have been appointed with n view 1o rxamine
the eriminal, to go carefully thmugh his antecedents and to studv the back.
ground &n na to undemiand exact'y why he committed the erime. T may inform
the Houve that a Committee on jail reforme wnr appointed by the (Government
of Bombayx very recentlv and T was one of the members: the recommendations
made by that Committee have heen of a far-reaching character ind if immnle-
mented T hiave no doubt that prison avatem in the Bombav Prosideney will be
up to the standard which obtains in western countries. Tt is vroposed by the
Government of Indin that al' that the provinces have done individnally and as
a result of coordination will be taken into considerntion. Although it is =a
provincinl subject the practice so far has been to call petindic ~onferences of
Home Minjsters and of Inspectors-General of Prisons and from time t- time
eonrd’'nate and secure a sort of nniformity with respect to this. That also
will be done.  But if it i the obiect of mv Toocumble friend that the who'e
thing shonld he centrally administered ; it ix not 1masible within the frumework of
the present constitution. All that T can nromise at this stnge ja. na T hava
said. thet it is proposed to have a centra' jail and to work out exneriments on
modern lines and—to sum up—not to punish the crime hut to treat it as an
=utisocial act: to rec’aim the citizen and re.educate him and fit him once
more into the society.

Shri Khandubha' K. Dessi (Bomhav: General): Sir, 1 wonld judge this
ndget fromn the point whether the finaneis! propnsals as thev are «t out &
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before us give us an indication or a gesture towards the socio-economis develop-
ment of the country to which we sll aspire. I should like $0 know from
Government whether in framing the hudget they have in view the develop-
ment of our euntry towards s stage which does not it of any exploitatioa,
whether social or economic; and whether these financial proposals, which are
the first of their kind in the new set-up, give us an indication about the goal
which | have just stated; whether Goyernment are fulfilling the declaration
which they have made from time to time that they ore anxious and earneat
to implement the ideal which Mahatmaji placed before this
country,~the  ideml of  Bharvolaya  which does  not  admit
of asny exploitation whatever, and  gves full  opportunity (o the
individual for his development all-round. Tet us judge the financial proposals
from this point of view judging the budget from this stand-point, it is uot
only negative, but it works the other way about. 8ir, I must admit that un
the day the Finance Minister presented his budget 1 ulong with others thoughe
it wax a good budget because the implications of the hudget and the new
taxation and the relief that has been given were all presented in such a way
and agninst such s hackground that for the time being we were taken in. But
when | scrutinise the budget 1 find that big business, industrialists and rick
people have been given relif. But do they require relicf? SBurely they do
not require any relief whatever  And in order to give that relief certain tax.s
have heen introduced in these financial proposals which are really a burden
on the poor man and the oommon man. His ton has hean taxed, his coffee has
boon taxed, his life's little Juxury fobaseo has heen tazed. in order tn give
reliol to those who do not require it. Tt has bean stated that in order to step
up production some impetus and encouragement should be given, With cros
nl mupees ot their disposal i an impetus still nrevesary? However an imretun
has boen given. But [ think Government dn reslise that 5 per cent, of the
peaple of thin country who are engnged in business. industry and commeree e
nal golng ta step up production. If »n impetus  ond  cncouragement s
bocensary fnr stepping up production which w the crying need of the country,
85 per cent, of the people should bave been siven that impetus. Tf it be sail
that they have not been ignored, 1 ean only sav—to use a mild expression—
that Governmont cannet afford 1o be indiferent to this 85 per cent. of the
people who are the real masters of the land. What are the proposals ovefore
un?  An abatement has heen allowed in the last vear's budget in the cone of
bugines of 1 lakh which han bren now mised to 2 lakhs: in the case of ind'-
vidunls it has heen mined from 1 lakh and 20 thousand to 8} lakhe. Is this a
ston towards bridging the wide eap *hat cxista batween the lowest and the
highest inonine? Whatover one may have to cav apninst the laat budget pro-
prssila—and businesamen have said a lot againat them—it has at least one
merit that it had made an attemnt to heidee the gull botween the rich pople
and the poar and the State has been able to share a considerable amount of
money which the rich camed over and abov> 1 lakh and 90 thousand. This
trocess has hoen revorsed in this hudget.

Then, Sir. it haa been said that mocial services require to he developed
and themfore snme cncouragement should be given to the rizht peaple to bn
free with chartier.  Twdt vm see what the proposals are. The proposals arc
that if seen. vich men or tiona are gracious and pgenerous enough o
make » charty Gavemment | nay 14 annas out of every rupee that b
piven in charite. 1 suegeat tn the FMinance Minister that if we want to develop
the wcial services of tha country be may impose a levy of on'v 5 per cent. for
socinl services and it will hrirg him easdlv an income of 15 erores of rupeca.
A few davs agm in reply to a guestion aqhhnvmxvmkmpyg‘hm
‘ax onh incomen abave a lakh of runees, he stated that there are ahout h@:

ihxttm T presume corporstions are included in it and their inceme
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178 crores. Bo if a beginning is made by imposing a special levy for social
purposes it will easily bring in even from these people an incone of 8:5 crores
of rupees. Instead of doing that some other methwd has been found out,
that they will be exempted. Government wi! be puyving roughly 14 annas
out of every rupee given by these friends in charity, and they will be con-
sidered to be very charitable at the cost and consequense of the national
treasury. The country will be obliged to them and Government will get all the
criticisms. Why not tuke specially the 5 per cem 1 am suggesting and  let
Government take all the credit for soc’a! services which it can administer?
There ix one aspest which has been ignored. There is the recent tax of Rs. 4§
crores on the poor people of the country. That s the share which our friend,
the Honourabie the Finance Minister has shared with the railways. When
the fares were incrensed, it was increased in view of the fuct that there was
going to be a deficit. But then there was u surplus. So he comes forward
and says that he will share it and it is done: und Rs. 45 crores is ulso  an
invisible tax in the next year's budget. That po'nt need not be ignored,

I next come to the relief that has been given to the extent of Rs. 84 crores
to the people who least deserve it. But the re'ief to the people who deserve
it is not given with the same generosity. The exemption limit of the income-
tax payer has been very grmcefully incrensed frem 1,500 to 2,500. But, Sir,
taking into consideration the cost of living index today, the exemption is on'y
up to Rs. 800, whereas before the war it was Rs. 2,000, So if at least the
middleclass people are going to be really brought under exemption, the 1,500
limit should be rnised to 4,500 and the tax for the next 8,500 should he six pies
in the rupee instead of one anna ae proposed. If that is done, I am quite sure
that this wi'l give encouragement to production.

In this connection I would like to say that three months back a resolution was
unanimously passed calling for an industrial truce and we left Delhi
thinking that now production would be stepped up. At that time it was stated
. definitely in the resolution that every mun in the street should feel that the
country is his and the production belongs to him and they must exert them.
selves to increase production, and that profita, income and dividends shall be
controlled: and I thought then, as all thought that probably the next budget
will bring in proposals to control all this. What have we found? We have found
that instead of controlling the dividends, profits or interest, they have been
increased with a view to give an impetus to the rich while the man in the atreet

has been ignored.

There was another proposal that housing, which is a crying need of the
urban population, will also get encouragement. | expeeted, as every one of
us expected. thut a housing levy would have been imposed on the industrial
magnates and on the commercial magnates, so that the housing problem would
become a reality and not an abstract thing and sbout which we have been
talking for the last on: vear. But it has not been done. In respect of these
things, Sir, | can say a large section of the working ¢'ass ix anxious to assist
the country, and to help production. They would like to help in the production.
lLet them play their part. Let hindrance not come in the way of their parti-
cipation in stepping up production. However nothing has heen done in the
budget towards this end.

There is one other thing which 1 would like ~espéctfully to bring to the
ootice of this House. The excise duty now appears to have been taken as u
fruitful source of revenue to the Central Government and it will go on increas-
ing. The excise duty is really an indirect tax on the consumer, who is
gswerally the poor man, and I shou'd think that the excise duty should be
left to the pmwvinces, or §f for simplification the-excise duty is going to be 2
part of Central revenue, a large amount from the excise duty should be given-

i
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to the provinces as s subvention and | say this not without reason. During
the last year, I find that in the Bombay Province, the Bombay Municipal
Corporntion had s defieit budget and the Provincial Governmeut gsve s sub.
vention of Hs. 50 iakhs to euable the Corporation to balance their budget. Now,
where is that Govemnment to get money from? It is going to take it from the
funds which may be svailab'e for rural dgvelopment und other soc’ai purposes
of nation bui'ding. This ix going t be the condition of every municipality in
every province in the near future. So | would suggest that the Honourable
Finance Minister must reserve sll the income from excise revenue for purposes
of giving larger subveation to the provincial governments who can use it for
rural development or any other social development that they have in view.

Sir. 1 would make s further suggestion. 1 suggested that if social services
are to be developed w levy of 5 per cent. should be imposed. 1f that did not
nppeal to the Finance Minister 1 would make an slternative appeal. lLet us
judge the rich poople ot least in this Budget " let the Finaosce Bill be so
smended that the amount given in charities will get an exempt'on of one-third
af the tex which they nre lisble to pay. Let us see in the course of the year
whether we are going to get two-thinds from the rich people. If we do not

et the expected amount, 1 am quite sure the Minister will be perfectly
Justified and would have reason to impose the levy which 1 have suggested in
the next year's budget.

There is one more point which 1 would ‘ike to urge before the Government.
Weo are all carnest about industria! truce and inoreased peduction. A resolu-
tion has been passod with & view to step up production. 1 have before me an
exumple whore pﬂ'nluclhm hus gone down for Inck of conl. In the distret of
Purnen in Kotihar where there are some jute mills, one of the mills has been
chomed boesuse coml could not be supplied rendering about 30 persons unem-
ployed, * The other two mil's are on the verge of cloking down. If the Govern.
ment s anxious about production (snd 1 amn “sure it is anx’ous about  pro-
duction) they must appoint » tebunal to ook iuto every case of stoppage of
prodoction.  They must inquire into every case of loas of prduction and make
their report, so that luct'on may not go on decreasing vvery day as it has
happened in this instance which 1 have quoted. | can cite dozens of  such
examples but the timo at my disposal is very short. With these wards | would
appeal to the Honoursble the Finance Minister and the Sclect Committee to
take into consideration some of the suggestions which 1 have made in the course

of my short apeech.
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* Shri Achint Ram: (East Punjab: General): Honoursble Speaker, ] thaak
Jou e aording me s opportumity to say something. 1 have to fell you one
or two ttungy. 7The firsy matwer relstes to the Budget. When I read ghe
Houoursvis the Finance Muuster s specch on the Buaget, an idea came to my
uund. ‘Lbe Honoursble Minister ssd:

1 nse today under & shadow, but I know it is the sbadow of nis Cross, and so 1 feel

that our natiou will be prepared to mest the great challenge of the sitoation, In

st jooks thrvugh doatb we shall shape the desuiny of our nauon on the patiern

muﬂmmm',-dnlmmmw-ol hatred and despair to the sumli
L

Bir, 1 tried to read all the 104 demands in the light of the above sentencss,
w discover whether there was any of these 104 demands which
v 1 oubsonance wilh tbese words, Besides this, 1 came bere only seven
duys ugu sud svout 10 or 150 members have spoken on the Budget. 1 was
wilci.ug whetbur any speoch was denivered which wus in keeping with ghose
words or uot, 1 was atrmd | may nos speak uwrelevaut. 1 could not find any
i wust the Honouruble Musler hirmueeif su.d wiuch was in consouance with
whst Lo said apove, When | was asked to speak 1 said 1 had no desire to
do w0. 1 was again ssked to speak but 1 feit no necessity even then. but
when 1 was askuu s thoed me W speak 1 thought 1 may not speak irrelevaut,
becauss what was to be saxd bas sirvady been said by members who have aiready
spoken beivew me, The Finauce Mmwter lumsclf has saud and 1 also ask what
kind of Budget would Mahauns Gandhi have prepared had he been the
Fuwauoe Munwter hunsell poduy? ls there any such demsud among these
demands which may be in sccord with the ideas of Mahatina Gandhi? In
Indis, we hud Mabatua Uandiu and other groat personslities each of whom
hss contnbuted hus share for the Lberation of she country. Mahsatma (Gandhi's
‘oubWr.bulon wes ‘Nou-violenos'. But does sny demand out of these 1M
demands provide for non-viclence? Half of the Budget provisions sre for
violenos and deisuce. Ms, 157 croves wre provided in the Budget for viclen
defenve of tbe country. In view of the ciroumstances, I think it was neces-
sary thas thore ought to have been jruvision for nob-violence also in the
Budges. Mabstma Usudhi camed oo non-violent movement for 25 year;
and LY mesus of the same non-violenos ho sev the ocountry free. But in this
Budges not even s penuy has buen provided for wun-vicience, i.e., to defend the
mwmm‘vmm& hﬂmﬁmgmmky.
#ps 1b was not ecbmd proper 10 e amount is purpose
m‘Budg“. Bulatmhttohanbo:wﬁod:’nqﬁmth:mm
had is been provided for non-violeny def:nce of the country, is would not Lave
best & ussless expenditure.
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and ofber dounfries s large provision of money for research in Afomic Energy
is possible fo be made in the Budget, can you not provide anything for
regzearch in non-violence in this country also?

When 25 years ago, Mahatma Gandhi started his fight on non-violant lines,
who knew that we will succeed? At ‘hat time many people traated thin matter
as a joke. There is no doubt that in this fight started hv Mahatma Gandhi
other personaces also, such as, Shrijut Gokhale, Mahatma Tilak and others alsa
took parf. Dut, Mahatmaji proved that he mucceeded in this fight throngh
hiz non-violent methods. Tt is true, that you cannot adopt thia method for
outside defence. But, you can adopt this method tn meet tha sitvatione
arising inside the couniry. Tn our country, we have differances between Hindua
and 8ikhs. Jats and non-Tats, Rikhs and Muslima, Rainuta and non-Rainnts,
still vou have not provided for non-violence, in the Budget. I am sure that
to keep these elements under control, non.violence alone will snoreed, and
that is whv T suggest the noliev of non-violenca to he fallawed for tha internal
defence of the country, and propose that provision must be made in the Budeet
for the estab'ishment of non.violence defence Force and non-vinlenns Rerearch
Institute. T leave it fo vou to make pmvision far thia, T thaneht that T should
move the proposal. It is up to von now to provide for this in the Budeet. and
to see whether funda can he mada availahle for it. TReaides shin T wonld like
to state that whatever vou are doing v the countre’a defanne vou shanld hear
in mind alro that vou have provided onlv Ra. 150 crores far this in vour Rudent,
whereas other countrier micht allot milliona of rineea for the same. Ra, 150
erores will not do. Té has heen atated today that clouds of war are hanging
over the whole world, You mav, therefore voursalf estimate what amountd of
money other countrier may have provided for their defence. 150 crores annnnk
hring von vietorr.  Your policv alone can make von  ancneacfyl Tt is n foat
that the policv which made Turkev and Treland suceerraful Auring the Firad
World War the same poliev ean make vou alao suceeraful. Tha amonunt that
vou have nrovided for defence would not serve wnur purpose. hut vour nollcy
alone would save vou. T would like to sav that if todav n world war ia declared,
would vou then announce that you would not Nke to fight? Now, in closing.
this subject T want to say a few words ahout refugees.

Ra. 80 emres has been provided for the well-heing of refugees. and T want
to tell the Honnurble the Finance Miniater that he has verv kindly allnfted
Ra. 30 crares aut of Ra. 250 crores for refugees  Buf, T would sav that this
namonnt is very insufficient. You might he awarn that peopls who have coma
from T.ahare have left there property worth saveral renres. You will agk froam
what soiree guch n huge amonnt should he vmvided for them? T wonld mav in
replv that tha power which divided the conntry and which drove o1 40 lathg
of men. woamen and children from that place, the same power anlne will pro-
vide thix sum. Thoce panple who have a8 number of houasg and have mare
than 150 acres of Innd, and who are factorv owners. and have bungalows shonld
meke up this shortage.  You have stated that Re. 5.000 ghovld ha siven ta the
refuoocs Wk T da not understand what it meanm? T know that if their women
have oy inenlted is eannot be set rvight. or if their men folks have been killed
thev eannof be hroueht hack to life. but vou ean provide wmias. ey fop thaoip
relief. and vou should levy a refugee cess of fifty crores %o help the refugces,

!:A{ thia atage. Mr_ Speaker vacated the Chair, which wax then nreupied hy
Shri K. Santhanam (ane of the Panel of Chairman.

_Bbri W. Madhava Rau (Fastern States Giroun TV: Mr. 'Chairman, 8ir, +his
Rill an vanal refers to tax roliefs on the one hard and tax hurdens on the athe.,
To mv mind the tax reliefe annear to be ~f 8 more or leas rontine character
.'aml‘ m.ruialv' disl not r]ﬁ-fs-rt'p the verv seriona oriticision €0 which thev were
subjecied on the ground that they were favourable to the capitalist and thers.
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.ore necessarily burdensome $o the poor. Looking into the matier in an objective
way I feel that they are genarally the kind of reliefs that had to be given, not
for the benefit of the industrialist or of the capitalist, but for the purpose
¢t helping the economic recovery of the country and encouraging the flow of
investment funds into business and Industry. T& is well known that during
the last few years numerous applicatins for capital issnes have heen ranc-
tioned. Bub very few of them have been really availed of. Many scheruss
which were promoted or at least advertised. and for which capital was
sanctioned. have never proceeded uLeyond the stage of isauing prospectuses.
Bome of the ventures were so speculative that in any case they had no chance
of materialining. Those which wera more promising anuld not pmeeed for the
reason that capital was shy. The same thing han happened with regard to
existing industries. Bome of the prudent managements had accumulated onn-
sidernhle amounts as reasrve fimds, but owing to the uncertainties with regard
to income-tax and taxation poliecv penerally these reserve funds have not
been readily utilined for tha prrnnse of replanementa and expansion. It fs
therefore a verv necessary firsh step that confidencs should be restored among
the industrialists no that the more reputable among them who now feal shy
of new venturra mav be induced to nwndertake the Industrial develonment of
the emintry which has new had anmething like a pamlvnin. Tt (s & matter for
unmixed gratifieation that the evnise duty on betelnuts haa heen withdrawn,
This was a Aty which shonld never have hean lavied. The diffieulti-s in
collecting this duty and the fact that ita incldence would fall on a vulnerahle
clans of akilld agriculturiste were all pointed ont at the hecinning hy the
Qovernmeanta in Santhern India. Bubl a prieri idens of taxation and a false
anplage hotwean hetelnnts on the one hand and coffer and ten on the other
accounted for the impoaition of an unealled for duty. The removal of this duty
will, T am sure, ba wrlenmed as an set of justice not tno long delaved.

‘:l"duﬂnr with this Rill Members of the Assembly have naturally devofed
geealer atbantion to the method of spending revenues than the method of
ralstng revemurs. Harn the complaint has been made that an unduly larpe
prannrtinn af the revenus is devoated to defence or tn services which do nat
directle henefit the ponr either in the rural or in the urban areas. T am afmid
this eritiriam In nod altogether just. ¥t bas got to he remembered that the
Centm] Oavernment are nol tha only gavernment functioning in the land.
Thelr functiona are dafined. There are the Provincial Governmenia. It in the
function af the Pravinecin) Governmenta to lonk aftar most of the nation
building dopartments, and they are in a position to develon these departments
mueh mnre sconamienlly and mueh aore efficiently than the Centml Govern.
ment. Tt wonld nob he an sxageeration fo sav that to produce a given result,
where 8 Provincial Qovernmant would svend Ra. B or a Siate Government
would spend Re. 8 the Gavernment of Indin would easilv spend Rs, 10. That
in heonume thelr ideas of doing thinom are hig. Thev cannat pmened withouf
laree and sxnensive secretariate. Their machinery is pondemus. Thed are nob
to toneh with realitiee in mane oases, Theammfore it often hanpena that n thie
ficld. and in sovernl other flelds of gocernmental activity, the Provincial Gov-
ernmenin are in & far hotiar noaition to undertske taska which we now expect
the Central Cuvamment to undertake.  Natura'lv the Pmvinces wonld expock a
strongthening nf thelr financial resources and this is a meatter which has got
to he piven very serfaua attention.

Tike the reat of our plannine. our taxation policy too has heen something
of an impmeisation. Al nressnt nobody knows what are going to he the future
duties ar funetiens and the hiture reanqrces of the Centre as arainet the pro-
. r o 'dnr-:- ‘F‘m- the time beine i§ s & matter only. m T' sa'd, of Im-

previsstion. The gap between revenue and expenditure, the Sefelr.
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is nof really so small as {f was made out to be. A sum of 15 crores to be
spent on the acquisition of lands and construction of buildings by the Delence
Department is charged to the Canital Budwed. Civil works amounting to 11
crores are another item in the Capital Budget. Then again 80 crores, to be
given ag provincial subhvention for develonment. also fignres  in  the Capital
Budget. To get a full measure of the gnp between revenue receints ard
exnenditure. we shanld turn to tha ficures on page 38 of the Memorandum
which show that the total interest bearing ohligations not covered by assafs.
will gtend ot T75-19 crores at the end of 1947/48 and 8R4:20 grores at the
end of 1048/40—Tn other words ¥he un-productive or dead weight debt will
have incrensed hv some 80 crares in the course of the budcet vear. Ib ia
therefare cloar that there is not a verv Inree amount that the Finance Minister
eonld eive for rocial rervicea and nation-bhuilding activities, On the other hand
it is verv necessarv for the future Annncial stahilitv of the countrv and the
peannmin nrosress of the nation that everv care should he taken that budgefary
eauilibrinm should he rectared ar far aa possihle.  The small amount of 5
crorea that ia heing devoated for ths retirement or awnidance of puhlie deht has
got to he incransed severnl fold. Ta tyme extent the Aiffienlticn of the country
are Ane to the war: in other resnactas they have nerhans avoidahly heen on-
haneed hy damestic unheavalz. Repardine the divirion of arseta and linhilities
hetwaen Tndin and Pakigton, the factr nnd AAigurea dieclneed In the hudeet are
hv no meana reasanring.  Reeing that The ascefs. as thev denend on tha cashing
in of sterline halances, mav have to he written down. nerhans drastically, one
wanderm whethor the arrancement has heen altogather fair to the Tndisn neople.
When the nuhlic mind wna acitnted aome time agn aver the much dizrugged
nffair of 55 smree which Paldetan elaimad, ona of Fhe Miniaters of Tndla wrna
ronnrtad—T dAn nat know haw far reeuratoly or atherwice—tn have anid "Wa ara
anending manev like water Yot Pakietan have the 55 crarer’. Well, Pakistun
Aid have the 55 erares witheut uttering 2 word of thanke. But it waa nof
rond hne‘nere,  Tn comelvdine me remarkas T wonld sav that the difeulties
that are farine ua are atill garv grent, muaeh ereater than wanld annear from the
Budeet and ane thino that has ent to ke done ia to avoid™tha temptation that
leade ta oaver.centenlization. aver-povenment and over-anending.

fh Vadhisthir eva (Factern Bta¥fea Group TV: My, Chadrman, Rir. T
had tohlad n st motinn ta Aieenar the raliry of the Gavarmment of India
with recard to the administration of the Oriaea and Chhatisenrh States, but
due ¥o lack of time. T had not the appertunity to speak on that out motion.
T take thin opnorfunity to make a few ohmervations reparding the present
adminfetration of the Orirsa and Chhatirearh 8tates. S8ir, the Orissa  and
Chhatieoarh emun of Btntea have joined the enntignons provinees of Orisss
and the C.P.. and the administrative responsibility of thess states has been
ammumed hv the pesnective governments. Now. 8ir, it hae hern declared by
the Riatea Minietr~ that the stater moliey of the Tndinn Gavernment has
almast peached fulfilment he a process of blandlers revolution, but, Sir, I
world cobm®t that it has brmoght ahout no changs whntunever as far as the
eond'tion of the peonle is concerned. We wanted frudn) aristecracy to go:
but we Aid not welenme pravineial eivil servanta aristorracy,  8ir we wanted
the Rulers to o lock, stock and bharrel, but in the name of hlnodless revolu-
tion the Rulers have heen allowed tn eniav  privileses snd thow have  frang-
ferrrd ctate pronerties and sousndered  the tressnre. and granted wuntimely
pensions to varions cfficera befare handine aver charee to tha reensctive pro-
vinear. Naw, 8ir. at the same time the voices of the neanls have heen
choked. The other dav. Dr. Pattabhi Bituramavea ohserved that the opinion
of the reonle has not heen taken when the merger wne done. On the day
the acrerment was exotuted by the Ru'ers of the Oricca  atatea at Cutfack in
thes:uonth of December, the members of the Regionsl Council and also ‘Ee
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mwmpmhlupmbm.hm&ymmmﬂﬂ and
thelr view on the merger quection was not taken. Rather they were dubbed
ss dacoite. Now, Bir, at present instead of Rulers’ raj, there is the raj of
sdministrators; the lower grade services are not secure, and in some respects
civi! liherties have been suppressed. A few davs ago—in the last month—e
collesgue of mine in the Orisea siate was arrested on the allegation that
was implicated in R.8.8. activibies. But#, Bir, from my
know that he had teken no part in any such activities
anti-communal drive, the active elementa of the different fighting organ
tions have heen arrested. But while this is going on in

princes and the pairoe cliques and the loyalist politicians h
share of power, and the condition of the people has not been raised #o
rpprecisble extent. Now, Sir, on behalf of the people of the states, we
the withdrawr! of all measures which go to suppress their civil liberties,
of the same time want to safeguard the interests of the people of the
and also establish local autonomy and self-government for the people
states.

8ir, corfain Advicory Commiftees have been set up in every state amd
Advisory Assembly has alno heen net up—with no power; they will eonsider
and advise on such matters as will ha referred to them hy the various Ad-
ministrators or hy the reanective Provinria) Governments. T would lke to
snbmis thaf full responaibility 80 the greateat extent posaible should ba invest-
ed in the Statos Assembly.

Now, Rir, about the Generml Budeet T want to say a few words before I
resnme my seat. As T studied the Budgef proposals, the impression that was
produced an me wan that we are being gradually and firmly drawn into the
grin of Anglo.American imnerialiam in the esconomic sphere. Alse, in the
nama of welief to the industriex the pockets of big business have been made
hesyy'and there in an inereasing burden on the lower classes in the shape of
varions taxes. On the other hand there in o tendency on the part of big
biminess in depend more and more on Dritish and American capital. Sir,
Reitish Tmnerialiom has preventsd the Import of any new machinery to siard
pow indusiriee.  Rritain and America possess the monopoly of capital goods
hnt the Tndian bic huriness arn now hemmed in on all sider by the back.
waninees and  coloninl limitations. Thev ware ecountine on our Steiling
Ralances for the Iarge sonle impord of canfial goods without any difficulty
shand mecurine farelon exchange, but the British and American tmperialiste
have ininad handa o renudiate the major pard of thia Sterling dehit and foroed
Tndia to agres to I, for the wake of paltrv.concessions. or the release of o
wrall nart of the debd. Bir. the Rritish of conrse never intend to pay back
the Risrling Ralances in full hut are now relessing a part of it as a8 weapan
W seoure & new eoonomie barzains. As was nointed ont yvesterday by Prof.
K. T. Rhah, we have to take a bold stand on this question

Qir. tn enime out of thin vicloun abrele. it In necessary for Tndia that the
monanntista moat he deprived af their unlimited contn) and the main  and
hazle indusiries must he natinnalised. Condiiona muat b created o enable
the warkers In narticinate in the manacement of Industrics. Tt will lead %o
an inoveane in the nrednebion of consumer goods. Purther. the grip of the
mananalista an Yand and faod must be broken: i s the monorale on land and
frad that enahlea the' land larde to ~ontm! the food market  Therefore. ihis
nddardiem mist he aholished an an all-India basis. Tt mav he said Fat
this ia a onestian for the Prvinees tn solve: but T wonld reavest the Gov-
emment of Tndin and draw their atiention to the Mol that therd shounld %e
an all-Jodia plan Yo abolish this land-lordism and save the people from™its
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vyrauny. 1t is only then that State aid lo agriculture will ensure an increage
w sgricultural production und food-grains wil become available. 1f we are
scli-suthcient in other respects, we cun mske trude agreements with other
countnies and import capital goods.

" ¥he Honourable Shri B. K. Shanmukham Obetty: Mr. Chairman, Sir, the
debate during the last two days has naturally covered a very wide field und
1 mught, i 1 may, congratulawe the Hous® on the level of the debute. A
good deal of Impatience was 1 evidence ut the lact that Houourable Members
aid not hnd the mawn structure of this Budget very different from the Budget
of the previous years. It was asked: How has lndependence brougiat &
chauge In the lle of the common man? HOW nas tms Budget benenved the
rural masses? Where is the socio-economic programme in thie Budget?

1 fully sympathise with this point of view, but, Sir, when I was listening
t criussm ot tms kind 1 was remunded of a story prevalent in my part of
the country. In annost every vihuge tnere 15 a ballywl treée under vhe _shagc
of whicu 1s installea tho elephant-hesded God Goanesha, the God of Wisdow.
And wwere is o belief amongst the women-folk in my part of the country vhat
a Larren woman would beget o obld 1t sliv Wwent round this bunyau tree every
woruug and worstupped ghe God. An innocent woman who was barren for
many ycars went round toree wmes the tree onoe and then fouched her pelly
W sev M there wos & ochild., Bir, we got our freedomn on the 16th of Augusy,
1944, and 1 mught be purdoned if on the 16th of Mebruary 1v48 1 was nol
able to conceive and much less bring forth a child to the liking of all of us.

Shri M. Ananthasayanam Ayyangar (Mudras: General): But ghe capitaiist
womun became enceinte even in the tirst round!

The Honourable Bhri R. K. Shanmukham Ohetty: The cupitulist womun
in this case, pBir, thought that she had a child, but it ended in an abortioni

1 think my Honoursme trisud Ur, Pattaviu really struck the right note when
he said that w tus Budget he saw evidence of the nerVOusness of the ecrew
on the tirst voyage of a shup. 1 think thet sums up beautifully the position
of this Government. This great shup of Biute was handed over to us on vhe
totn of August in mid-ocesn. ‘I'he Captain thag took charge of the ship is
one trusted und beloved of the Nation; he can be relied upon to steer this ship
stle1y 1o the Dext port ut auy raw in spite ot the sworur that overtook the
sbip within the first few days. He sntrusted to me the task of looking after
the worn-out engine of the stup and he had commanded me to keep it 1 good
order and use the limited fuel at my disposal with prudence and care until
the shup resched the next port and we had some time to iook round about,
overhaul the ship and re-fuel it. 1 think, Bir, I bave, fo the best of my
sbility, carried out shis responsibility in this sense.

I frankly admit shat 1 was not attempting to present s Budget which will
embody all those great ambitions and dreams that every one of us cherishes.
1 bad to make my proposals on the basis of the existing economic structure.
What the future of that structure will be, I am not in a position to say. Bowne
#Honoursble Members very rightly demunded that it is high time that the Gov-
ernment should, in clear language, cnuuciste ite economic and industrial
policy. That matter is pow engaging the most earncst attention c¢f the
Cabinet and I am hoping that within the next few weeks the Government will
publish a considered statement on industrial and economic policy. When we
have that picture clear in our mind, it will then be for the Government as a
whole and the Finance, Minister in particulor 80 10 adjust his Budget, his
whole financial structure, that the objective will be achieved, and schieved
withous bringing sbout any violent shake-up of the- egisting -system,

e
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1 twake it for grunted, dir, thad toere are noy many in this House who wowd
like to pund ® nuw ecotowus order by cowpiclely delousmng the exisuug
structure ol socicty. L1 Were are those wno belisve mn that metsud of
approwsh, then 1 cun respeciiully say thet 1 amn nov equal to the tusg. Luy L
fbunk 1 am ngut o assunung toas whutever mignt be the ubject.ve of our
€CONOMIG pubcy, OUr lupiclueltatiop  of that poucy should L in gradual
stugesd, suiled to Lhe Deeds of the country, s0 (bst tbe chuuge-Over t0 W06 new
Ord¢r My Le LMOUGLL BuGUL bY pescerw aud LOL-VIOleNd luenods.  Alter sil,
Jhe grester pourt o wue world 18 eved today funiclomng ob 8 systew ol ceunouny
whieh reuby Wok conerete shape since e iudusinal Hevoiulion ol tte oadly
vtn ceurury.  Lxccpung the doviet, | um not sware of any Uovermucut
oither of tne henuspucres which bus bwit up the new ecouonuc oruer by
completely demousuing the oid. lIn koglund, with a socuust Uoverumeut
DOV indrely 10 Olce bUL WD power, 1t Das wOL yet been found possible w prug
about uny redical ChunEes Ju Whe eCOLLILC SysLeIn Of tLat couutry.

° Nouw, dir, cxpination is uwob iar too scek. The Bovies systewn is tlae
result of tus toncuwgs ot Kurl Marx and Angels. When haurl ptarx imuawd
bis phuosopny ot ic cconotme soctety and soc.al justice, he saw arvund i
Rl MMUSLEAL UEC JUBL In 1w brth, full of cxp.olsuon Of Lie WedKer dctuuis
ol socwuby. lie nuturaily cuine to e contiusiol Lol socml justice cun Ou
establisied uilly by deiolsiuug toat Class. Lut we lLve Weue CUlB.UEravsc
progress 1n the tecnmiguu aid ochusis of esvuownics sice tie doys ol narl
Marx. hari Marx und s lodowers were Lot aware ol the ecusumn of
countrol, they were pot awere ol the lecbuique of wWwxuWon; tucy. bad uot ibe
shghtest couseption ol the operation of auti-trusy iuws and lsbour jegusatoa.
And with our suvanced knowiedge of these lour fieids, socaulist cvunuics like
the Umited Riugdom buve cowue W0 reablise that i 13 pussivie 30 buud o Bew
order "of counuuucs oh e exwung bLaus, With swilevie adjustmueuts.

Alfer all, what » b that wus fundemicotally wroug witt  thus ecouowy
whiva we wiwuys call the "copitaist ocubvwy ¢ Lhar economy wus bused on
free cuterprisy with ltveduom W eaplvit s Wusses. LUy CCOLULIC UuUTLIY
prevalens i Murope w tose doys was Lhe docinne of laisses fawre. ‘Lbe Buate
considered iwelt purviy as a Fouce Swle, DOV culcerbud Wikl she ecouoinle
wellare of the peopls ut large and e foud bope was cuiertaed by Whe eouuo-
unsts aud stulesiscu of Lual age Wab U ouiy you allowed tie Lree Juws ol
coimpehilioh, suppily and demaud to opurate, sl ecououus aud socwmi luces
will nsturally hoad sheir adjustment. bBus thay policy did not sucoeed.

The iokeritauce that we bave from the Brntuh is really a Police Staiu,
In phe luiv LW yours, the mam pre-occupution of the Briush rulers w Ludw
was W keop teriel pesce and to prowet the oouniry, as lar a3 possicie,
from external dangor and 0 explois the ecouoinio resvurces of the couniry ouy
in w0 far as it was a cumplement jo Bueir own ecouomny. It was witlia tue
lass twetly years shas, due Jo consudsrable pressure of public opwion in the
country, the Uovernwent of lodia applied thewr mind fo the prubliem of abe
Btate wking o bwnd in the econcmuc and social development of the peuple
of this counicy. ln essence, therciore, we inhenwd on the 1dwh of August
. ty Police State, with the ecouomiq aystem based more of jess
ou jhe ouldated oapitalistic wotious of econoiny, .

8ir, 1 very respeciiu.ly subuut that @ cbange in such e system, a change
in the mechanisn of such a Btate cannot bLe brought about within a Iew
onths by & new Government. As 1 sand, Monwuruvie Members must realiy,
mjmmwh t.d:ld'hthh(lwmt.gium little tite, 30

we e o oonoeption of what the goal of our ecouomin
and social policy is going %0 be and how we are going fp achisve ihay goel
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My Honourable friend, Prof. Bhah, very rightly remarked that he does not
tind in this Budget any evidence of all those great schemes of social insurance.
He is perfectly right. This Bill does not contain any such evidence. I will
not-be satisfied, Sir, with any Budget of the National Government of tuis
vountry in the future unless I find in 1t ample provision for social insuranve,
nnemployment insurance, health insurance and old age pension. I am free
to confess that I ain not in a position even to make a beg'nning in this diree-
tion 'in this year and I doubt very much whether we would be in a position
to begin even in the next two or three years. The entire resources of tue
(entral Government were devised in the Constitution Act of 1935 on tha
bams of a certain conception of the functions of the Central Government and
those functions were still understood to be more or less Police functions. It
wus on that basis that certain definite sources of revenue were allocated to
the Centre and certain other sources were allocated to the provinces. If a
radical chanpe is to be brought about in the sphere of activity of the Centrul
Government, then the whole system ~f the alloeation of sources of reveuue
hetween the Centre and the provinces will have to be re-examined and re-
studied; we are likely to commit a great blunder in this quest for a Central
Government strong enough to shoulder directly the resnonsibility for the wel-
fare of the maasses of this countrv. After all, it should not be forgotten that
our Constitution is not a unitary Constitution and from the proceedings of the
Congtituent Arsembly, T find it i not the intention of the Constitution-makers
to frame a unitary constitution for this coimtry. We are aiming at a federal
system of constitution and in such a federal constitution it is an inevitable
corollary that direct schemes of welfare must necessarilv be nundertakon bv the
unite and not by the Centre. The Uentra must be strong and mv Honourabls
friend. Mr. Bidhva rightly asked: ‘“what is the meaning of, your bheing a strong
Central (Yovarmment, if vou are not in a position to help the rural masses’'.
Sir, the strength of the Central Government is not to be judged by the
ability of that Government to directly influence the every-day life of the rural
masses. The Central Government should be strong in the sense that it
should be able to defend the country, that it should have ample resources to
dincharge that obligation. The Central Government must be strong in the
1enee that it should have an overall control in planning the economy of the
oountry. Those are the two matters in which the Central Government should
be strong. The Central Government should again be strong in the wense
that it must have the real and effective voice in oontrolling the financial
structure of the country, so that the provinces directly or through the Ceutre
get ade:oumf resources Ctor meeting  their obligations. According to my
comoeption of a strong. Central Government, these are the methods in whic
the strength of the Centre must lie. I therefore with thhl: c::oeptsionn of hﬂt-;s
functions and duties of the Central Government naturally thought that in the
first National Budget, I must create those conditions which will keep up the
economy of the country unimpaired, which will practically keep up the pre.
sont ystem of economy until it is substituted by something different. A
nuinber of Honoursble Members levelled a charge aganst me that 1 have
gl‘;en'mli:fh in an undue measure to the richer classes. Sir, my proposals for
r;i”ucmg ?,fliﬁ"-'" (;f t::per-tnx and the various other measures for reducing

burden direct tax are not to be considered as measures of taxation relief
3t all. My proposals in these matters were intended to redress the great
nn;it::owthat ::.s done in the last annual budget. I have mo hesitation in
s at whatever might be motiv predecessor, presen
that budget, its result hlsu boenﬂ;:oct dio:stonfw?%n the mm;n;ﬁ our oouu::d'-
try and untl I was sure in my own mind that I had undone that mischief
mdmmhtod the confidence in the markets, I would mot bave laid the
o “""‘Onhs‘l’ ~ footing our future economy. I shink I have; and

evidance is na'ready in sight, the share markets 'went down us soon as my

-
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b propossis were published and since then peop
s betber » iation of the implications of my
now ra and has now bhecome steady. In fact, I am
sorry th::l‘l did not crgw nmw%inthe slmr"eil mbn:;ttm
of my budget. I cousider a t as sn N ) :
notbyc vlar; i¢ should be prossio; .i¢ should be solid; it should be oold:
ond | for my pert was not in the least worried at the news I received on
the 28th night that the share market rcacted very unfavoursbly on my budget.:
Fyery s ular fsll or rise in the share market means suffering and loss
to the thousands sad tens of thousands of the poor and middle-olass investurs
Until we remove this eancer of speculation in our we
to oreaty ronditions of safedy for the middle-olass investors. In fact the pexe
task t0 which I nm going to apply .y mind is fo
comprebensive Bill which will put a stop to
therefore, should bo studied from this angle

%

have begun to hawe
the

E

\Vith regard t0 my for
that tho proposals that I have made cannot be considered to an undve
burden on any olass in the context of the existing state of affaire. After all
it is o bard fect that for o long time to come, until the whole nature of
our economy chenges the Central Government will have to depend » great
deal on Fxoises. hetber we like it or not, it is s hard fact. As our indus-
wrinl development sdvances, nx wo increase our import duties step by wtep.
the revenue from Customs must decrease year after year and the only souroe
from which we can make good that loss is by levy of Exclse duties on home.
mado articles.  Honmurable Members seem to be under the impression  that
indirect taxntion is a peenbar device Wf a capitalistic mentality. But may J
remind them, Sir, that in Boviet Russin practically the wholo scheme of
taxatinu “is indirent. The greatest source of revenue to the Boviet Govern.
ment in what they eall the turn-over tax, a tax directly lovied on the sale
of commondision,

- Prof. N. @. Ranga (Madrax: General). But tho workers there have oom-
plete control over production nand distribution nud there is no privato anter-
priso.
The Honourable S8hri R. K. Shanmukham Oheity: The workers in India
also might have complete control over production and distribution. But it
doew mot take awany the oasentinl feot that in Boviet Rumsia the system of
tnxation is predominently nn indirecs system of taxation. R (ar an  the
function af workerw in our economy in concemed, there cannot by any differ-
vnon between Profrasnr Rangn and aysef. T am prepared to go the whalc
hoy ot it
Prol. X. G Ranga: Lot e have cconomio self-povernment.

The Honourable Bhri R. K. Shanmukham Ohetty: I put i$ to him, Sir, are
tha labour tronbles todny due o the et that labour is asked t0 work ia an
cconomy of privato enterprise? Well, if this is s0, how do you explsin the
attitude of the lahour in this coumtry?

Prol. Shibban Lal Saksena (I" P (icnemnl): Because the State is capita-
Hst-onntralled.

The Homoatabie Shri R. K. Shanmukham Obstty: In any case
labour trouble in India s oot predominently due 0 the fack thad
asked to work in a coapitalistic coonomy. In fact the demand mads

mlni‘erinnihmuimmninﬁnmd&uumMmuﬂ
; eontrolled by the State. It ia uwot theredore fair to infer

E
;
s*
i
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elisting state of affairs that if only you transfer private enterprise to State
ownership and State enterprise all these labour troubles will vanish. I sub-
miby Sir, that we must do everything that lies in our power to meke labour
realise that it is an effective partner in the productive and distributive systom
of this oountry. At the same time so long as we are working on the basis
of the present ecomomic structure we must also ensure that free flow of
momey into investments that can come only by creating a surplus and there-
fore s surplus of capital in industry. And my justification for the changes in
the super-tax structure and the reduotion in the business profits tux is that
[ fee! that but for these measures you will not have that free flow of investr
“mert which will create capital that will produce the surplus. T do not think
24t is necessary for mec to say anything more on this general aspect of the
. question.
el .
¥ My Honoursble friend Pandit Kunzru did a great sctvice in oalling our
* sttention 0 the fact that today we meet under the shadow of the message of
President Truman in the American Congress. 1 hope Honourable Members will
realise the implisations of that messege. It might mean that wo might have
to bave s re-orimtation of our entire outlook in economics, in politios and - iv
international relationsbip. We were banking on receiving copital goods spe:
cially from the United Btates for our reconstruction programme, What are
goir: to be the implications of the President’s message? If the United Btutes
of America has to awitch over to a semi-wartime economy all hopes of our
gosting the capital goods is gome. At such a time for us to rush on, without
being clear in our own mind as to what the future is going to be and what
shouid be the steps that must lead us to that future, will ho a matter of the
deopest and gravest conoern.

Bir a great many individual points were made in the course of the debate.
1 will first take the joint Hindu family so that I might not miss it at the end of
my time., A joint Hindu family is recognised as an entity for the purpose of
onpe income-tax law. It is inevitable so long os the Joint Hindu fomily is not
'nerely a social but a legal entity in our country. I fully concede that the
oint Hindu family should be treated somewhat differently from the individual.
in fact this is one of the problems shat I am remitting to the Income-tax,
Investigation Commission for their examination. That Commission—Honour-
able Members might remembaer—has been constituted not mers v for the pur-
pose of making investigations sbout tax-evaders but for advising us on the
revision of our income-tax law, There are a great many wavs in which ftec-
tive relief might be given to the joint Hindu family. For instance, in the case
+f an individual or en undivided family the exemption allowed is only for
Rs. 1.800. I think it will be perfectlv justifiable to argue that an exemption
of Rs. 1,500 in the casc of a joint Hindu family should be given for every.
ndult coparcener. 1 am also prépared to concede that the limit of the super-
.tax exemption should be higher for the Hindu undivided family than for the
individual. These src matters which we will certainly take up for examina-
ion. My Honourab'e friend Mr. Krishnamnachari drew mv attention to rhe
fhicultics shat the Hindu family has to encounter with the income-tax suthori-
168 in oases of partition. He is perfectly right 1n his complaint ; such complaints
ve becn brought to my netoe even as a private citicen. 1 myself in sy
Hindu family narrowly esosped the teasings of the income-tax officers in that
way. The point of the complaint is this. When » Hindu undivided family
soduces evidence before the income-tax Officer that the members have becowie
livided in status, the Income-Tax Officer again goes into the question
whueily the fact of partition has besu established. I have now asked the
Centrsi Board of Revenue to give clear instructions to the Income-tax Officers
bet if o Hindu y produess uany evidemes abovt separstion in status
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which will be admissible in a law-court, the Income-Tax Officers also must
admit that evidenoo without any further consideration. The way in which
section 25 has been upplied to the great harassment of members of the Hindu
family will, I bope, not occur in future.

"My Honourabl¢ [riend Mr. Krishnamachari sgain asked why the Balt
Department should have been transferred to the Industry and Bupply
Ministry. The Department of Snlt wus part of the Centrul board of Revenue
becsuse the main interest of Government in salt was only the revenue: Gov-
emment did not in the least care whether really salt in sufficient quantities |
was available to the people or not. Now that the salt duty has been abolishad
it will be an snomaly to retain the SBalt Department in a section of the (
Finance Ministry which is purely concerned with the task of collecting revenue.
The problem of salt supply in our country has now become rather serious on \
socount of the loss of some of our resources in Pakistan. Government have f
now taken oo bund the quesiion of the unufscture of sult on a lurge  wcule.
Lo facs if you compare the per capita consumption of salt in this country with
other countries you will find that it is & very small quantity indeed. We hav™
to increase our ‘outpul of salt enormously, and in connection with our heavy
chemiocal industries again the question of the mmuhemr:h. of salt will n:dmf““

important proportions. Obviously if it is conceded that there is or
;:?lding up & gi:::hc salt industry in this country, that sbould be looked aftor
by & departmens which intereste itself in industrisl development. It is with
that ohjeot in view that we huve trunsferred the adminmstiation of  the Balt
Department to the Ministry of Industry and Bupply. In fact even before thad
traunfer was made the quesucn of setting up a semi-nutorumous SnIL.Bonrd.
somewhat on the lines of the Railway Board, was under the considerstion of
Government; and A munhartho! the Cenu-lleonhr:i of Revenue t::: lm
dnputed to give a report on that question. e have passed on re ,
tbrlllnhtry of Industry and Bupply; and I am boping that before long that
Minlatry will set up n really eflective snit bonrd which will build up our sult
industry on s really worthy and adequate scale.

Some obeervations were made on the question of ecomomy, and more
specially m) lump-sum ocut of 3§ crores which | indicated in my budget speoch.
My Honoursble friend Pandit Kunzru asked whether this 3§ crores was in
to be » target. | had explained even in my budget speech thst it was mot
intended in any manner to be a ta at all. Why 1 imposed that lumpsum
-oulwntboumlmhdlhepmﬂmybbmtu. iataly
by each department before the report of the Econom Committes is available.
lam that the Economy Cominities’s report be available to ue 4 o«

and it is my earnest desire that sconomies on a very substantial
soale should be effacted in the departments of the Government of India. Here
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‘if 1 do not stop sil this retrenchment. [ do not want to wention the very
threstening letters that 1 get anonymously on this subject.

There was » rc.erence in the disoussions in the last two days about the
sterling balances. My Honourabie friend, Prof. K. T. Shah wus quite vehe-
ment on shis subject- In fact, Sir, I share that spirit to some extent 1ay-
self. It is certsinly very annoying to say the least.that you should be wld
by your debtor that you should act according to his dictation: that you
should reeeive payment avcording to his uonvauience.‘ He wants you to {cel
that he is really doing you an obligation when he thinks of repayment. But
unfortunutely that is the position in which we find ourselves. But 1 uwy
give this categorioal assurance, that I will not be a party to any scaling

. down of the sterling balances. _

As | mentioned in & press conference soou after the first agreement wae
made, the sterling balances are not an inter-governmental debt. It is not
a debt which the U. K. Government owés to the Government of India. ‘Che
" sterling balance represents the deposit which the Reserve Benk of Indis hos

made with the Bank of Fngland, and we have been told, nir, and the world

has been taught to believe that the Bank of England is an eternal rock, and
if there is any default in the payment of these sterling balances, it weans
the benkruptey of the Bank of England. In fact, the bankruptoy of the

Bank of England, I think, woull be a greater ignominy than the bank-

ruptey of she British Government itself. T feel confident that those in sharge

of the Bank of Bugland, with -all (heir sensitiveness about their reputation
for solidity amd solvency, will éver shink.of asking us to scale down these

sterling “halances, .

Prof. N. G. Ranga: The economist has done it!

The Homourable S8hri R. K. SBhanmukham Ohetty: That does not inatter.
The economisk is not the Bank of England. Therefore, [ would suggest to
Honourshle Members that we need not import any iy of sealing down in
our discussions with tﬂ:mnmﬁ\res cf the British_ Government. [ have
taken it for granted thét no question of scaling down arises at all.

Shri B. Dag (Orissa: General): What about scaling up!

The Honourshie Shri R. K. Shanmukham Ohetty: My Honouruble friend.
Mr. T. T. Krishnamuchari slso asked me $o say what was iy view with
regard to the small savings schemes. Tt is true that the small savings
scheme is now moribund. To some extent it is an inevitable aftermath of
the post-way conditions. I am trying, however, to put life into it. I am

. now devising a scheme of saving certificates whichsI hope will be more attrac-
five to the small investor than the certificates that have so far been issued.
I am recognizing the entire machinery of the small savings scheme and I am
hoping that wi the next three or four weeks I will be able to announce
that echeme. The success of that scheme will depend entirely on the Co-
cperation of the Provincial Governments, and I might remind Honourable

g:-:bm th:tf eaﬂ:t o:c;:mi:' bis own way can contribute very substantislly to

Speaking of small savings schemes, | must remind the House that all our
schemes of development and expansion very largely *depend upon the succass
of our future loan programmes. The budget of A modern Government, us 1
mentioned the other day, is not to be judged purely from the revenue .:nd
expenditure budget, but from the capital budget. Ii is comparstively casy
to balance vour budget or to produce s surplus. But as my Honouruble
friend, Pandit Kmtﬁ.ithoﬂywhmmmyhbﬂmo«lthu
¥ou can zet satisfaction in the balanced nature of your budget. In fect wa'
attach a0 much importance to produce a balanced budget because in ita tnqﬁ-'

74
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1 14 8o mstmmenttonmusb.lanud econumy and to oure a deficit economy °
It was because | was o angious to prepare the gmundlwmﬁtymgth,.
unbslsnoe in our economy that L was s0 saxious to balance budget
Having done ¢hst, | am hoping that the investor in this country, wlll respong
.0 luture the Indisn investor must realise that in subscribing for Governmen
ionns. he is not merely investing his inoney with a view w earn some i
wrest but he is doing s petriotic duty to bis own National Government.
only our middle-olass investors take this view of Government loans, [, Bi
will not in the least bo worried about any bullying or black-mailing atutuu-
of wny operabors in -the sharn market.  After all, when you rsise 150 or
srorem, the greater part of it 1uust come from people who are not prof
speculators, but who are interested in investing their money in some
swwrity.  And if only our people wiil realize their duties and responsibiliti
in shis matter and oo-operate in the Government borrowing programme,
ook lorward W & puriod when we nn%ht have laid the foundations on whic ..
we can build the economy about which we dream.

Mr. Ohsirman: The quostion is:

“That the Ml 10 give offiuct Lo the linancisl rlv-dn Uovernuent :
the your . rn‘lfh frat day of Awl.l. s f.‘ll::ld Commities o
unting of Aamuuum Amt Bhri K. ﬂnmhum, Prof. N. Q.

. Bhargavs, Shri
13 ' T s -n-lb..lr Hossaln lnqu

P

wf

T‘I!a motion was adopled.

The rlmmbl' then adjrurmed Hll a Quarter to Flaven of the (Nook om Prids
the 3 Maroh, 1048 .
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